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Sir,

In compliance of the direction dated 22.07.2024 passed by this Hon'ble
National Green Tribunal in O.A. 686 of 2024, Pt.Girdhari Lal vs Govt. of NCT of Delhi.

Please find the enclosed hereby the joint committee report with a request
to put up before Hon'ble Tribunal for kind perusal and consideration.

Encl: As above

Yours Sincerely

W‘M,wﬂ

angwar)
rest (Central)

(Dr. Pra
Deputy Inspector General of
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Site Visit Report

Subject: Site visit by Joint committee formed by Hon’ble NGT for Delhi-
Dehradun Expressway in the matter of Pt. Girdhari Lal Versus Govt. of NCT
of Delhi having OA no. 686/2024 (Suo-Moto) before The Principal Bench at
New Delhi.

1. Background:

That this Hon’ble Tribunal was pleased to pass the order dated 22.07.2024,
relevant para read as:

“....2. The complaint ex-facie gives rise to a substantial question relating to
environment but before taking any further action in the matter, we find it
appropriate to obtain a Factual Report for which we constitute a Joint Committee
comprising a representative of Secretary Department Environment and Forest
U.P.; Principal Chief Conservation of Forest, U.P., Regional Officer MOEF&CC,
Lucknow and Uttar Pradesh State Pollution Control Board.

3. Regional Officer, MoEF&CC, shall be the Nodal Agency for coordination
and compliance.

4. The said Committee shall visit the site, collect relevant information and
submit a Factual Report within one month.

5. List for further consideration on 27.08.2024.”

1.1 In compliance of above order, MOEF&CC, RO, Lucknow vide letter dated
06.08.2024 sought the nomination from the concerned and subsequently
meetings were also conveyed on 23.08.2024 & 02.09.2024 to discuss the
modalities of Site Inspection. Thereafter the Site Inspection was decided to be
conducted on 6" & 7" of September, 2024 and same was communicated vide
letter dated 05.09.2024.

(Copy of letter dated 06.08.2024, MoM dated 23.08.2024 & 02.09.2024 and
letter dated 05.09.2024 are annexed as Annexure Al (colly)

A meeting was held in the Office of Divisional Forest Officer, Ghaziabad on
06.09.2024 before proceeding for site inspection, where following officials were
present: -

Mr. Ramesh Chandra, CF, Meerut Circle, Meerut.

e Mrs. Isha Tiwari, DFO, Ghaziabad.

e Mr. Yogendra Kumar, Regional Officer, UPPCB, Saharanpur.
e Dr. Saloni, SDO, Ghaziabad.

e Mr. R. P. Vasava, Manager(T), NHAI, PIU-Ghaziabad.
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e Mr. Piyush Kumar Srivasatav, Manager(Tech.), NHAI, PIU-Baghpat.

e Mr. R. K. Pandey, Site Engineer, NHAI, PIU-Ghaziabad.

e Mr. Balram Tanwar, Site Engineer, NHAI, PIU-Ghaziabad.

In the meeting held at DFO Ghaziabad office, various documents related to
Forest approval of subject project lying in the jurisdiction of NHAI PIU-
Ghaziabad and NHAI, PIU-Baghpat were examined by the committee. During
the meeting the forest approvals taken by the User Agency were found in order.
After the meeting, site visit was conducted where representatives of User

Agency were also present.

In the Jurisdiction of NHAI, PIU-Delhi/Ghaziabad

1.The following field officials were present during site visit at Akshardham, Delhi: -

2.1

2.2
2.3

2.4

Mrs. Isha Tiwari, DFO, Ghaziabad

Mr. Devendra, Forester, Central Forest Division,

Mr. R.P.Vasava, Manager (T), NHAI, PIU-Ghaziabad

Mr. R. K. Pandey, Site Engineer, NHAI, PIU-Ghaziabad
Mr. Balram Tanwar, Site Engineer, NHAI, PIU-Ghaziabad

Representatives of Authority’s Engineer and Contractors were also present.

Package-I of Phase-1 (Design Chainage Km. 00.000 to 14.750).

The site visit started from Akshardham i.e. Chainage 00.000 of Delhi-
Saharanpur-Dehradun Highway. During the visit, it was found that the
construction work has almost completed.

The construction work was found to be done by the NHAI within approved RoW.
As almost all the construction work has been completed almost a year back, it is
not possible to ascertain whether felling beyond permissible number has been
done or not but no felling appears to be done beyond permissible RoW for the
project.

Tree felling details are provided in Pro-forma in Annexure A2

Page 2 of 13
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2.5 The compliance status of conditions imposed in final approval accorded is

annexed as Annexure A3

Akshardham Mandir, Block S, Pandav Nagar, Delhi, 110092, India
L 28 .614789"%

Long 77.282123"

11/09/24 04:69 PM GMT +06:30

™
R s EN Lax
. - K GPS Map Camera |}
Delhi, Delhi, India
Akshardham Mandir, Block S, Pandav Nagar, Delhi, 110092, India
Lat 28.614183°

Long 77.282111°
11/09/24 04:58 PM GMT +05:30
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Jurisdiction of NHAIL.PI1U-Ghaziabad

1.0 Package-I1 of Phase-1(Design Chainage Km.14.750 to 31.600)
Social Forestry Division Ghaziabad

1.1  The site visit started from Delhi/UP Border i.e. Chainage 14.750 of Delhi-
Saharanpur-Dehradun Highway. During the visit, it was found that the
construction work has almost completed.

1.2 The construction work has been done by the NHAI within approved diverted
forest area of the subject stretch.

1.3 Since construction is completed almost a year back, status of illicit felling of
trees cannot be established now. It was also ascertained that the construction
has been done within the approved RoW so the felling carried out is not
beyond the permitted RoW in the said stretch.

1.4  Tree felling details are provided in Pro-forma in Annexure A2

1.5 The compliance status of conditions imposed in final approval accorded is
annexed as Annexure A4

Photos taken during the inspection of Delhi-Dehradun Expressway (on
06.09.2024) at Ghaziabad.

-

3 L S

Ghaziabad,UP,India

NH 7098, Loni, Ghaziabad, 201102, UP, India
Lat 28.802687, Long 77.274553

09/06/2024 01:33 PM GMT+05:30
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: Loni,UP,India
(‘ NH 7098, Vijay Vihar, Loni, 201102, UP, India
S0 Lat 28.738632, Long 77.260969

< 09/06/2024 01:15 PM GMT+05:30
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Saharanpur Road, Loni, Ghaziabéad, 201102, UP;
N India
| Lat 28.802678, Long 72i274567
09/06/2024 O MT+

Loni,UP,India

NH 7098B, Vijay Vihar, Loni, 201102, UP, India
Lat 28.738636, Long 77.260999

09/06/2024 01:15 PM GMT +05:30
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In the Jurisdiction of NHAI.PI1U-Baghpat

1.0 Package-11 of Phase-1 (Design Chainage Km. chainage 0+000 to 27+000).

Social Forestry Division Baghpat

1.1 The site was visited by the committee on 06.09.2024, in which

1.2

1.3
1.4

1.4

1.5

1.6
1.7

1.8

following officials were present: -

Mr. Rajesh Kumar, DFO, Baghpat.

Mr.Yogendra Kumar,Regional Officer,UPPCB, Saharanpur.
Mr.Piyush Kumar Srivastava, Manager(Tech.),NHAI,PIU-Baghpat.
Mr. Sharwan Kumar, RFO, Baghpat.

Mr. Sunendra Kumar, RFO, Baraut.

Various documents related to tree felling of the subject project lying
in the jurisdiction of NHAI, PIU-Baghpat were examined by the
committee. During the scrutiny, the forest approvals taken by User
Agency were found in order.

Site visit was conducted with representatives of User Agency.

It was observed by the committee that the construction work has
been done by the NHAI within approved diverted forest area of the
subject stretch.

The expressway stretch in Baghpat starts from chainage 0+000 to
27+000. In the proposal, ROW of 70 meter was approved for
construction work in which 439 trees were felled in the PF area with
the approval of Central Government. The committee observed that
6 additional trees in diameter class 20-30 cm have been felled
without appropriate approval of Central Government.

During the visit it was found that no illicit felling of trees has been
done in the said stretch.

Tree felling details are provided in Pro-forma in Annexure A2

The compliance status of conditions imposed in final approval accorded
is annexed as Annexure A5.

Statement of chainage wise details of RoW and forest area involved is
annexed as Annexure —A7

Page 6 of 13
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Photos taken during the Inspection (on 06.09.2024)

Phem—— - .
Bagpat,UP,India
Delhi Dehradun Expressway, Baraut, Bagpat,
250611, UP, India
Lat 29.117354, Long 77.297720
09/06/2024 04:01 p.m. GMT+05:30
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| Baghpat, Uttar Pradesh, India
¥ Binoli Rd, Uttar Pradesh 260611, India
} Lat 29.101448°

Long 77.295473°

06/09/24 03:45 PM GMT +05:30

Village-Lohda,Meerut BarautMarg
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Qasamabad Urf Dudba, Uttar Pradesh, India
W7X4+36, Qasamabad Urf Dudba, Uttar Pradesh 250609, India
" Lat 28.948434°
8 Long 77.25629°

Y 06/09/24 02:11 PM GMT +05:30
BT, 3 U T T

T E

Village: Aggarwal Mandi, Tatiri,Meerut-BaghpatMarg

‘H Wl'

‘” f gl E’l ‘l"u.l.nwu l"ll “ ‘," ﬁ{ l” &Mﬂl m WM’”{{’"

[T - P m “m ,4I

-

Khekra, Uttar Pradesh, India -
V7F3+QG3, Khekra, Uttar Pradesh 250101,

5 Lat 28.874777°

E Long 77.252908°

' 06/09/24 01 53 PM GMT +05:30

Village-Mavikalan, Delhi-Dehradun Road
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In the Jurisdiction of NHAI.P1U-Baghpat
Package-11 of Phase-1(Design Chainage Ch 0+000 to 41+800)

Shiwalik Forest Divison, Saharanpur and Social Forestry Division,
Saharanpur

In compliance of direction of Hon'ble NGT in O.A NO.686 OF 2024
TITLED PT.GIRDHARI LAL Vs GOVT. OF NCT OF DELHI PENDING

BEFORE THE HON'BLE NGT, NEW DELHI the site was visited by the
committee on 06.09.2024 and 7.09.2024

During the above site inspection following field officers/employees were present-

1. Forest Department representatives-
e Miss. Shweta Sain, DFO Shiwalik Forest Division, Saharanpur & Social
Forestry Division,Saharanpur
e Mr. Rakesh Chandra Yadav, SDO Shiwalik Forest Division, Saharanpur.
e Mrs. Samvedna Chauhan, SDO Social Forestry Division, Saharanpur.
e Mr. Manoj Kumar Balodi, Forest Range Officer, Mohand Range.
2. NHAI PIU Vasant Vihar, Dehardun-
e Mr. Rohit panwar, site Engineer NHAI PIU Vasant Vihar, Dehradun.
e Mr. Arjun Mehra, Environment Engineer, AE
e Mr. Balram Murty, GM Vasishta Construction
3. NHAI PIU Roorkee -
e Mr Naveen Rawat, site Engineer, NAHI PIU Roorkee
e Mr. Mangesh Tyagi, Ret, Nab Tehsildar, NHAI PIU Roorkee

1.0 Stretches from Saharanpur bypass to Ganeshpur section of Delhi Dehradun
Economic corridor in the state of Uttar Pradesh and Uttrakhand on EPC mode
under Bharatmala Pariyojna form Ch 0+000 to 41+800 out of whichfrom Ch
0+000 to 24+000 falls under social forestry division, Saharanpur and
fromCh24+000to41+800falls under Shiwalik Forest Division Saharanpur.

1.1 It is observed that 29 trees from Ch. 20+400 to 20+750LHS were felled in
Protected Forest for construction of service road, drain and shifting of utility
whichis under Social forestry, Division, Saharanpur and 21ltrees from Ch.
32+500 to 33+300 LHS nos. in protected forest need to be felled for
construction of drain and shifting of utility which under Shiwalik Forest

Page 9 of 13
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Division Saharanpur.

1.2 The committee directed the DFO Shiwalik and NHAI (PIU Roorkee) that
out of 21 trees only those trees should be felled which are over aged and
creating obstacle for construction asper site conditions.

1.3 Tree felling details are provided in Pro-forma in Annexure A2

1.4 The compliance status of conditions imposed in final approval accorded is
annexed as Annexure A6.

2.0 Stretch of Ganeshpur to Dehradun section of Delhi DehradunExpressway-
Phase-1V from design chainage 0+000 (KM 16 of Old NH 72A) to design
chainagel16+160(KM33 of old NH72A) in Uttar Pradesh was also inspected &

design chainage 16+160 to 19+785 in Uttarakhand was reviewed with
following observations.

Design chainage Observation

0+000 NHAI informed the committee about the phase(1V) of the
project.

3+100 It was informed by NHALI that the elevated corridor has been

Constructed over the river & RoW has been restricted to 25m
to minimize the tree cutting in the project.

8+000 The Elevated corridor was inspected by the committee.

16+000 The committee visited the tunnel section of the project. It was
Informed by NHAI that 190 m of tunnel falls in UP section of
The project 180 m of tunnel falls in the UK section of the
project.

19+785 NHAI informed the committee that the project ends at

Asharori in Dehradun.

Specific Observations of the committee-

1. DFO Shamli though was not present during site inspection, presented himself
along with R O Kairana later and as per facts presented by him, no Forest Land is
being diverted in the said project and total 188 trees have been felled in Non-
Forest land after due approval taken by the user agency. Forest land of 19.8 ha
(protected forest) had earlier been diverted in road widening of Panipat-Khatima
Marg earlier in 2018 for which permission was taken from Central Government.
Letter dated 12.09.2024 of DFO Shamli is annexed as Annexure-A8

2. State Govt. did not nominate any official as a member of the committee despite

Page 10 of 13
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of repeated reminders. (copy of letters are annexed as Annexure-Al)

. The proposal submitted for diversion of forest land under Forest (Conservation)
Act, 1980 was approved on normal Terms & conditions. Compliance Status of
stipulated conditions are submitted by the concerned DFOs in the attached
monitoring performa and same attached as Annexure- 3 -6.

. Tree felling details have been provided in Annexure-A2 wherein the details of
number of trees proposed for felling & deviation from the proposed felling has
been mentioned.

. The DFOs were asked to visit the site & submit the site inspection report and
they have not reported any tree felling in their respective jurisdictions and the
same was also confirmed by the committee during the site visit. Site inspection of
DFOs are annexed as Annexure-A9.

. It is submitted that in the proposal of improvement, upgradation and construction
of Ganeshpur-Dehradun road (NH-72A) in the state of Uttar Pradesh (Km 0.0 to
Km 16.160) and Uttarakhand (km 16.160 to km 19.785) to 4 lane configuration.
In this proposal the Hon’ble Supreme court in Civil Appeal No. 2570-2571 of
2022 titled “Citizen of Green Doon v/s Union of India & Ors.” vide its order
dated 19.04.2022 constituted Oversight Committee chaired by the Director
General of Forests and the Special Secretary of the Ministry of Environment,
Forest & Climate Change, Govt. of India. The first meeting of the Oversight
Committee was held on 30.06.2022, the second meeting on 15.07.2022, the third
meeting on 07.11.2022, the fourth meeting on 16.01.2023, the fifth meeting on
16.05.2023, and the sixth meeting on 11.12.2023. The meeting proceedings are
annexed in Annexure-A6 (pg. no.73 -101).

. It is observed by the committee that most of the part of stretch works have been
completed almost a year back thus it is difficult to ascertain at this stage whether
any illicit felling was carried out during the construction work.

Page 11 of 13
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Photos taken during Inspection On 6" September And 7" September 2024

Page 12 of 13



Latitude: 30.239671
Longitude: 77.959055
Elevation: 750.29+74 m

Accuracy: 19.2 m
Time: 09-07-2024 08:18
Note: Delhi Dehradun NGT inspection

Xy

Dr. Prachi Gangawar,
DIG Forest (Central),
Representative of MOEFCC

\¥

Mr. Ramesh Chandra,
CF Meerut,
Representative of UP
Forest Department
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Bafta e, v o, et g, s, eTS-226024
Kendriya Bhawan, 11* Floor, Sector H, Aligan, Lucknow-226024, Phone No : 0512-2126696
Emall : rocz.|ko-mef@ nic.in, goimocfrolko@gmail.com

File No: L-1329/DL1/2024 I o Date: 06.08.2024
Court matter/ Email

To,

1, Additional Chief Secretary,
Forest & Wildlife Department.
Government of U.P.

Lucknow.
Email: psecforest@nic.in

2. PCCF (HOFF),
Forest Department,
Lucknow. U.P.

Email: pcef-up@nic.in

3. Member Secretary
UPPCB
. Lucknow.

Email: ms@uppcb.in

Sub: O.A. NO. 686 OF 2024 TITLED AS PT GIRDHARI LAL VS GOVT> OF NCT OF
DELHI BEFORE THE HON’BLE, NGT, NEW DELHI-reg.

- Kindly refer to the above cited 'subject matter. This Original Application under
Sections 14 and 15 of National Green Tribunal Act, 2010 (hereinafter referred to as NGT
Act, 2010) has been registered exercising suo-moto jurisdiction on a letter petition
received on 10.10.2023, from Pt. Girdhari Lal, G-77 /A, Indira Gali No.4, Jagjeet Nagar,
Delhi-110053, alleging that on Delhi Saharnpur Dehradun Expressway starting from
Akshardham Temple, large number of big trees have been cut indiscriminately, in an
illegal manner, causing damage to environment and cleaniness to air.

The Hon’ble Tribunal was pleased to pass the order dated 22.07.2024 (copy
enclosed), relevant para read as:
..... 2. The complaint ex-facie gives rise to a substantial question relating to environment

but before taking any further action in the matter, we find it appropriate to obtain a Factual

(¥ Scanned with OKEN Scanner


Annexure-A1

14


18 o 19

Report for which we constitute a Joint Committee comprising a representative of Secretary
Department Environment and Forest U.P,; Principal Chief Conservation of Forest, U.P,
Regional Officer MoEF&CC, Lucknow and Uttar Pradesh State Pollution Control Board.

3. Regional Officer, MoEF&CC, shall be the Nodal Agency for coordination and
compliance.

4. The said Committee shall visit the site, collect relevant information and submit a
Factual Report within one month.
S. List for further consideration on 27.08.2024...”

In compliance of above order, undersigned has been nominated on behalf of RO,
MoEF&CC, Lucknow.

It is requested to nominate the officials from your concerned department as
representative in the joint committee constituted by Hon'ble NGT. Tentatively the Site
Inspection is scheduled for 22.08. 2024. Please treat it as most urgent and
communicate the nomination details within a week.

Ehcl: As above

Yours Sincerely,

e

Deputy Inspector General of Forests (Central)

(¥ Scanned with OKEN Scanner
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Government of India
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Kendriyva BRhawan, 11™ Floor, Sector 11, Aliganj, Lucknow-226024, Phone No - 0522-2326696
Fmail : rocz.dko-inef@onic.in, soimoefr

olko@ pinail.com
File No. L-1329/DLI/2024 Dated: 23.08.2024

MINUTES OF THE FIRST MEETING OF THE JOINT COMMITTEE CONSTITUTED
IN THE NGT MATTER IN O.A NO. 686 OF 2024 TITLED PT. GIRDHARI LAL Vs
GOVT.OF NCT OF DELHI.

Date: 23.08.2024 Time. 10.30 AM

Background:

-Hon’ble NGT vide order dated 22.07.2024 has directed as follows:

2. The complaint ex-facie gives rise to a substaﬁtial question relating to environment
but before taking any further action in the matter, we find it appropriate to obtain a
Factual Report for which we constitute a Joint Committee comprising a representative of
Secretary Department Environment and Forest U.P.; Principal Chief Conservation of

Forest, U.P., Regional Officer MoEF&CC, Lucknow and Uttar Pradesh State Pollution
Control Board.

‘3. Regional - Officer, MoEF&CC, shall be the Nodal Agénéy for coordination and
compliance.

4. The said Committee shall visit the site, collect relevant information and submit a
Factual Report within one month.

5. List for further consideration on 27.08.2024...”

Records of discussion are as follows:

In compliance to directions of Hon’ble NGT in above said matter, first meeting of the
committee was convened on 23.08.2024 in hybrid mode under the chairmanship of

Deputy Inspector General of Forest. The List of the participants is annexed as
Annexure-Al

At the onset, chairman welcomed the committee members and explained about
directions of Hon’ble NGT in detail.

The matter was discussed thoroughly by the committee members and following
decisions were taken:

i The Delhi - Dehradun Expressway has been transferred from UPSHA to NHAI
in Bharat Mala Project.

ii The concerned DEOs of the district will conduct a site inspection along with
. the representative of NHAI on the following aspects:

16
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- accorded under FCA and records of Forest Corpbration.

20

Whether the tree felling was done after the due approval of competent
authority? And whether it is as per approval accorded.

Whether illicit tree felling is done?

Whether the illicit tree felling is on the forest land or adjoining/patta land?
The data of tree felling must be verified/reviewed with the approval

-iii.  The above exercise must be completed in a week.

iv. - 'Mr, Dheeraj Singh, Project Director, NHAI-PIU, Gaziabad Wlll act as nodal
agency for co-ordination with all the PIUs involved in the matter and their
coordination with the respective DFOs.

v.  The committee will again meet on 02.09.2024 at 10.30 AM to deliberate on
findings and to decide the date of Site Inspection of Joint Committee.

The meeting ended with thanks to the Chair.

Copy to: -

FRERFRkRRkkkhhhhhdhhhkhhdhhhrddrd

Additional Chief Secretary, Department of Environment & Forest, Govt. of U.P,
Lucknow. Email: psecforest@nic.in with request to nominate a representative in the

NGT.

_joint committee and to participate in next meeting as to comply with order of Hon’ble

Shri Ramesh Chandra, CF, Meerut. Email: cfmeerut@gmail.com
DFO, Shivalik. Email: dfosiwalik@yahoo.co.in

DFO, Gaziabad. Email: dfogzbigmail.com

DFO, Meerut. Email: dfomeerut@gmail.com
Regional Officer, UPPCB, Saharanpur. Email: rosaharanpur@uppcb.in
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ANNEXURE-A1

List of Participants

S.No. Name Designation

L Dr. Prachi Deputy Inspector General of Forest, MOEF&CC,
Gangwar RO, Lucknow

2. Shri Ramesh CF, Meerut
Chandra

3 Ms. Sweta Sain DFO, Shivalik

3. Mr. Rajesh Kumar DFO, Meerut

4. Ms. Isha Tripathi DFO, Gaziabad

B Shri. Yogendra Regional Officer, UPPCB, Saharanpur

- Kumar . RANE
6. Mr Dheeraj Singh Project Director, NHAI-PIU, Gaziabad
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Emall : roczlko-mef@nic,in, golmoefrolko@gmall,com

File No. 1-1320/DL1/2024 figg Dated: 02.09.2024

B

MINUTES OF THE SECOND MEETING OF THE JOINT COMMITTEE
STITUTED IN THE NGT MATTER IN O.A NO. 686 OF 2024 TITLED PT.
GIRDHARI LAL Vs GOVT.OF NCT OF DELHI.

Date: 02.09.2024  Time. 10.30 AM

CQN

Background:

Hon’ble NGT vide order dated 22.07.2024 has directed as follows:

.....

2. The complaint ex-facie gives rise to a substantial question relating to environment
but before taking any further action in the matter, we find it appropriate to obtain a
Factual Report for which we constitute a Joint Committee comprising a representative of
Secretary Department Environment and Forest U.P.; Principal Chief Conservation of
Forest, U.P,, Regionc;! Officer MoEF&CC, Lucknow and Uttar Pradesh State Pollution
Control Board.

3. Regional Officer, MoEF&CC, shall be the Nodal Agency for coordination and
compliance. h

4. The said Committee shall visit the site, collect relevant information and submit a
Factual Report within one month,
5. List for further consideration on 27,08.2024...”

Records of discussion are as follows:

In compliance to directions of Hon’ble NGT in above said matter, first meeting of the
committee was convened on 02.09.2024 in hybrid mode under the chairmanship of

Deputy Inspector General of Forest. The List of the participants is annexed as
Annexure-Al :

At the onset, chairman welcomed the committee members and asked about

compliance of decision taken in previous meeting. The DFOs have submitted the
interim/initial site inspection report.

The matter was discussed thoroughly by the committee members and following
decisions were taken:

1. The Joint committee will conduct the site inspection on 13t & 14t of
September, 2024.

(¥ Scanned with OKEN Scanner
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th Sep, 2024
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aziabad on 1
and submit it on or
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h
O Ofﬁce’ G

i ill gather at DF ducted.
Sl ?ommtthﬂ“:r thge site visit shall be Cc}gctual repo
morning, there e o neaitar propare the

The committee 8
iy before 23.09.2024. _ i

The meeting ended with thanks to the Chair.

dede sk d
*********************i*****

Copy to:
Additional Chief Secretary, Department of Environment & Forest, Govt. of U.P,

Lucknow. Email: psecforest@nic.in with request to nominate a represcnta’flve in the
joint committee and to participate in the site inspection on the above mentioned date
as to comply with order of Hon’ble NGT.
Shri Ramesh Chandra, CF, Meerut. Email: cfmeerut@gmail.com
DFO, Shivalik. Email: dfosiwalik@yahoo.co.in

DFO, Gaziabad. Email: dfogzb@gmail.com

5. DFO, Meerut. Email: dfomeerut@gmail.com
6. Regional Officer, UPPCB, Saharanpur. Email: rosaharanpur@uppcb.in

1.

2,
3.
4,

(¥ Scanned with OKEN Scanner
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List of Participants
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ANNEXURE-A1l

|_Ms. Isha Tripathi

DFO, Gaziabad

Shri. Yogendra
\J\Kuma_r

—— Name Designation
Dr. Prachi Deputy Inspector General of Forest, MOEF&CC,
3. Gangwar RO, Lucknow
Shri Ramesh CF, Meerut
3————Chandra
ﬁ—é—ﬁ_-_f‘_’f_s__s_m Sain DFO, Shivalik
—_| Mr. Rajesh Kumar DFO, Meerut
—-—-.g.'_;____

Regional Officer, UPPCB, Saharanpur
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T TN
Government of India

Ministry of 12ny ; e ' ¢
Stry of Environment, Forest & Climate Chang
, T T 3h
Regional Office, Lucknow
: MEE, TEITRT e, YTy arefior, TS — 226024
Ke . R ¥ TH, P
endriva Bhawan, 11" Floor, Sceror 1, Allgan). Lucknow-226024, Phone No 1 0522-:2326696
Enudl; roesdko-mefyr njedn, pehmocfrolkogcgmuail.com

File No. L-1329/DLI/2024 | 195 Dated: 05.09.2024

To,

1. Additional Chief Secretary, Department of Environment & Forest, Govt. of
U.P, Lucknow. Email: psecforest@nic.in with request to nominate 2
f‘epresentative in the joint committee and to participate in the site
inspection on the above mentioned date as to comply with order of Hon’ble
NGT.

. Shri Ramesh Chandra, CF, Meerut. Email:cfmeerut@gmail.com

. DFO, Shivalik. Email: dfosiwalik@yahoo.co.in

. DFO, Meerut. Email: dfomeerut@gmail.com
. Regional Officer, UPPCB, Saharanpur. Email: rosaharanpur@uppcb.in

oOUh W
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8

Sub: 0.A NO. 686 OF 2024 TITLED PT. GIRDHARI LAL Vs GOVT.OF NCT OF
DELHI PENDING BEFORE THE HON’BLE BGT, NEW DELHI.

Sir,
Kindly refer to the above mentioned subject matter and the Hon'ble Tribunal

order dated 22.07.2024.
In compliance of directions of Hon’ble Tribunal, a site inspection was scheduled on
13th& 14t of September, 2024 which is now rescheduled for 61"& 7t September, 2024

after the consultation with the committec members.

You are requested to gather at DFO office, Ghaziabad on 6t Sep, 2024 morning
10.00 AM, thereafter the site visit shall be conducted. The DFOs are also requested to
communicate the same to the concerned officials of NHAI and cnsure that they may

also participate in the site inspection.

Yours Sincerely

B G
Dr. Gangwar

Dy. Inspector Gen of Forests (C)

(¥ Scanned with OKEN Scanner
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Forest land Diversion/Permission details for Delhi-Saharanpur-Dehradun Expressway (Phase-l) under the jurisdiction ot
NHAI, PIU-Ghaziabad
Sl. | Land Area | Chainage and District and
No. of Trees Letter no. and date oval arks
No. | (InHa.) NH/SH No. State s OF Approva Rem
1 2 3 4 5 6 8
0.00 of NH-709B00 s IRO, Jaipur office letter no. 8B/DL1029/2022-JPR
1 958 to 14.750 DSt aipt dated 13.06.2022 (attached as Annexure V)
The approval was transferred
10.911 to 25.000 of The permission was transferred from UPSHA to from UPSHA to NHAL. The
2 7.6894 m.m_.wg_.;_m m._._-mu Ghaziabad (UP) 337 NHAI vide File No. 8B/UP/06/112012/FC/227 dated |approval to UPSHA was accorded
19.05.2021 of IRO-Lucknow, MoEF&CC, Gol vide letter dated 14.08.2012 of
IR0, Lucknow.
The approval was transferred
25.000 to 31.200 of The permission was transferred from UPSHA to from UPSHA to NHAI. The
3 5.884 : ZI-qcmw Baghpat (UP) 489 NHAI vide Letter No. 8B/UP/06/1146/201 2/FC/288 |approval to UPSHA was accorded
dated 29.09.2021 of IRO-Lucknow, MoEF&CC, Gol | vide letter dated 14.08.2012 of
: IRO, Lucknow
In Principle approval was granted to NHAI vide
14.750 to 31.200 of letter No. 8B/UP/06/219/2022/FC/549 dated The Proposal was made for
4 112 : : Ghaziabad (UP) 93 28.09.2022 of IRO-Lucknow, MoEF&CC, Gol and additional land transfer
NH-709B ; -
duly approval was accorded to NHAI vide letter no. requirement
dated
5 NIL (Non 14.700 to 18.600 of Ghaziabad (UP) 136 Letter No. 2089/22-1 dated 28.10.2021 of Divisional | The permission was sought for
Forest Land) NH-709B Director, of Social Forestry Division, Ghaziabad non-forest land
Total 24.27 6159
(Phase-ll) under the jurisdiction of NHAI, PIU-Baghpat
SI. | Land Area | Chainage and District and
No. of Trees Letter no. and date of rova marks
No. | (InHa) | NHISH No. State date of Approval e
1 2 3 4 5 6 8
0+000 to 27+000/NH; Stage-| obtained on 03.12.2021 e
d.
1 4.1671 244G Baghpat (UP) 439 Stage-1l obtained on 13.06.2022 Tree Cutting is complete
2 NIL mmac_mwuusmzm Baghpat (UP) 121 DLM Meerut letter no. 100 dated 17.01.2023 Tree Cutting is completed.
3 NIL Meerut Baraut Road | Baghpat (UP) 72 DLM Meerut letter no. 2373 dated 25.02.2023 Tree Cutting is completed.
Budhana Kandhia
4 NIL Road & Meerut | Muzaffarnagar 25 DLM Meerut letter no. 1911 dated 28.12.2022 Tree Cutting is completed.
Karnal Road
. DFO Saharanpur letter no. 1352/14-1 dated ALE
5 Nil - Saharanpur 71 04.10.2022 Tree Cutting is completed.
NIL (Non - Letter Number 520/04-10-2022 and letter no. ey
6 | Forest Land) G200 el i 520/04-10-2022 Tree Cutting is completed.
Total 4.1671 845
i Total 7004
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Forest land Diversion/Permission de

tails for Delhi-Saharanpur-Dehradun

Expressway under the jurisdiction of NHAI, PIU-

Roorkee
SI. | Land Area | Chainage and | District and
No. of Trees Letter no. and date of A roval Remarks
No. | (inHa.) NH/SH No. State e =
1 2 3 4 5 6 7
21 tree need to be felled under
D S840 s fofl o0 PIP FaRTT5212016 for
27+200 of NH-334 & during widning of NH- : : e
39.295 +000 to 17+870 of | construction of Drain and shifting
0 Lﬂu.m._..\ - o m:ﬂ ERDT O of utility for Saharnpur bypass to
y (Design Km.0+000 | Sharanpur(UP) s Stage 1 approved on dated 08/11/2017 ganeshpur section of Delhi-
to 41+820 of Stage-Il approved on dated 04/12/2017 Dehradun Expressway
Saharanpur-
Ganeshpur Delhi 3379 tree fell down
70.201 Dehradun Section) during widning of NH- 29 tree felled vide DLM Meerut leter
344 out of 3408 no 1815 dated 15/12/2023 of
|proposal no FP/UP/Road/17752/2016
7028 Nos. tree fell
down during widning
of NH-344 and NH-307
Total 109.496 out of 7844

Forest land Div

ersion/Permission details for Delhi

-Saharanpur-Dehradun Expressway (P

NHAI, PIU-Vasant Vihar (Dehradun)

hase-1V) under the jurisdiction of

SI. | Land Area | Chainage and District and
No. of Trees Letter no. and date of A roval Remarks
No. | (InHa. NH/SH No. State PP
1 2 3 4 5 6 8
NHAI deposited funds for loging of
Saharanpur 4903 trees. Out of 4903 trees,
1 47.7054 0+000 to 16+160 (UP) 4891 DLM Letter no. 852 dated 10.08.2024 only 4891 irees were cut an 412
trees were saved. pRer
2 47.7054 74000 to 8+130 mmjﬂwﬂucﬂ 92 DLM letter no. 512 dated 25.06.2022
3 477054 | 15+000 to 15+500 mmzﬂwﬂuﬁ 14 DLM letter no. 65 dated 09.04.2024
Total 47.7054 4997
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2 8 | Annexure-A3
PRO-FORMA

Monitoring of the action on stipulates conditions in the case of proposals approved by the
Government of India under Section *2* of the Forest (Conservation) Act, 1980

Part -1
(General Particulars)

1. Name/Purpose of the proposal : Diversion of 9.58 Ha. of land For
Development of Six lane access controlled in
Delhi portion of Delhi Saharanpur Highway
from Akshardham NH9 (Old NH24) junction
to Delhi/UP Border (Ch. 0.000 to Ch. 14.750)
in the state of Delhi on EPC mode under
Economic Corridor in Phase 1 of Bharatmala
Pariyojana
Date of the Govt. of India’s letter : 8B/DLI029/2022-JPR, dt 13th June 2022
according permission
3. Area permitted to be diverted (in : 9.58 ha

25

ha.)
District & forest division : Central Forest Division in North East and East
District
S.  Area actually diverted (in ha.) : 9.58ha
Part- I1
(Compensatory Afforestation)
S.No. Extent District Division
1. | Khasara no./Survey no. 12.00 Ha. land at Eco

Park in Badarpur area
nos. 0/824/0,
0/823/0,0/821/0,
0/822/0,0/795/0,
0/794/0,0/793/0,
0/783/0,0/782/0,
0/781/0,0/774/0,
0/775/0,0/780/0,
0/776/0,0/778/0,
0/743/0,0/742/0,
0/741/0,0/740/0,
0/739/0,0/738/0,
0/568/0,0/569/0,
0/570/0,0/571/0,
0/563/0,0/574/0,
0/572/00/573/0,
0/578/0,0/579/0,
0/580/0,0/577/0,
0/586/0,0/582/0,
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29 0/581/0,0/584/0,
0/585/0,0/622/0,
0/619/0,0/618/0,
0/636/0,0/638/0,
0/641/0

2. | Whether the afforestation is made on forest or Non Forest area
non forest area.

3. | If non forest land, whether the land has been Mutation in the name
declared as protected/reserved forest (encl copy | of Forest Department
of the notification) in under process. After

which CA land will be
declared as PF.

4. | If no, the steps taken to declare it protected Mutation is under
forest. process and pending at

the end of Revenue
Department.

S. | Whether the Afforestation cost was paid by the | Yes
user agency. Yes/No

6. | If yes, the amount paid (Rs.) Rs. 8,66,82,235/-

7. | Whether the amount paid was deposited in | Amount was deposited
separate fund and was utilized in addition to | in State CAMPA fund.
the normal funds for forestry operation. (Give
details)

8. | Details of plantation raised
(a) Species planted. a) Compensatory

Afforestation of 12000
(b) If compensatory plantation not made | nos. of trees has been
the reason for the lapses. done on CA land. the
(c) species planted are
(d)  Condition of | Amaltash, gular
Plantation............covvvuuunneeneeinrinnii pilkhan, Neem,
sesssscsnSurvival,........av. Ht....... Av Jamun, Siras etc.
girth
B) Plantation is under
supervision and are of
good health.
9. | Remarks: -
: (It should be mentioned

that the plantation are identifiable as specifically related to ﬂwJ
project) : ' ;
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(Plantation of dwarf trees in case of transmission line)

S.No.
1. | Number of trees planted NA

2. | Year of planting

3. | Expenditure (Rs.)

4. | Present condition of plantation %Survival Av Ht Av.Girth
Part-IV
(Reclamations of the area worked under mining quarrying)
S.No.
1. | Mining/quarrying work completed in Year
2. | Reclamation work done item of work Area in ha. Year Expenditure

3. | Present condition of the area worked/reclaimed :
No reclamation work has been started possibly due to presence of mineralized area.
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3 1 Part-V

(Conditions stipulated by Govt. of India other then mentioned above)

Kindly refer to the Stage-I permission granted to
the above cited project vide letter dated
10.05.2023. May please find below a point wise
compliance report for consideration and grant of
Stage-II permission:Conditions which need to be
complied prior to handing over of forest land by
the State Forest Department

Compliance Status

1. The cost of compensatory afforestation at
the prevailing wage rates as per
compensatory afforestation scheme and
the cost of survey, demarcation and
erection of permanent pillars if required
on the CA land shall be deposited in
advance with the Forest Department by
the project authority. The CA will be
maintained for 10 years. The scheme may
include appropriate provision for
anticipated cost increase for works
scheduled for subsequent years.

Deposited by User agency in State
CAMPA Fund

2. The State Government shall charge the
Net Present Value (NPV) for the 9.58 ha
forest area to be diverted under this
proposal from the User Agency as per the
orders of the Hon'ble Supreme Court of
India dated 30/10/2002, 01/08/2003,
28/03/2008, 24/04/2008 and 09/05/2008
in IA No. 566 in WP (C) No. 202/1995 and
as per the guidelines issued by the
Ministry vide letters No. 5-1/1998-FC
(Pt.IT) dated 18/09/2003, as well as letter
No. 5-2/2006-FC dated 03/10/2006 and 5-
3/2007-FC dated 05/02/2009 and revision
of NPV vide Ministry letter No.5-3/2011-
FC (Vol-I) dated 06.01.2022 in this regard,

Deposited by User agency in State
CAMPA Fund

3. The non-forest land proposed for
compensatory afforestation shall be
transferred and mutated in favour of State

Baract Namartmant

Mutation in the name of Forest
Department in under process. After
which CA land will be declared as PF.
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. The non-forest land proposed for CA shall
be transferred and mutated in the name of
Forest Departmental and notified as
RF/PF prior to stage-II approval. A copy
of the original notification declaring the
non- forest land under section 4 or section
29 of the Indian Forest, 1927, or under the
relevant section of the State Forest Act as
the case may be, will be submitted by the
State Government prior to Stage-II
approval.

Mutation in the name of Forest
Department in under process. After
which CA land will be declared as PF.

In compliance of guidelines of MoEF&CC
issued vide letter No. 17/27/2019-FC
dated 26.11.2019, the non-forest land
proposed for Compensatory Afforestation
shall be declared as Protected Forest
under relevant provisions of Indian Forest
Act, 1927 or site-specific Act, if any.
However, ownership of that CA patches
need not be transferred /mutated in the
name of State Forest Department.

Mutation in the name of Forest
Department in under process. After
which CA land will be declared as PF.

Additional amount of the NPV of the
diverted forest land, if any, becoming due
after finalization of the same by the
Hon'ble Supreme Court of India on
receipt of the report from the Expert
committee, shall be charged by the State
Government from the user Agency. The
user agency shall furnish an undertaking
to this effect.

N.A

. The complete compliance of the FRA,
2006 shall be ensured by way of
prescribed certificate from the concerned
District Collector.

FRA Certificate from DM (North East)
has been received.

The boundary of the diverted forest land
shall be suitably demarcated on ground at
the project cost, as per the direction of
concerned Divisional Forest Officer.

Agency agreed to abide by the terms and
conditions

29
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9.

The KML files of the area to be diverted
and the CA areas shall be uploaded on the
e-Green watch portal with all requisite
details,  before  issuing  working
permission towards linear projects or
submitting compliance report for seeking
Stage-1I approval, as the case may be.

Uploaded on e-green watch portal

10.

All the funds received from the user
agency under the project shall be
transferred/deposited to CAMPA fund
only through e-portal.

Fund Deposited in CAMPA Head
through e-portal

B. Conditions which needs to be strictly complied on field after handing over of forest land
to the User Agency by the State Forest Department but the compliance in form of
undertaking shall be submitted prior to Stage-II approval:

1.

Legal status of the forest land shall remain
unchanged.

Undertaking submitted by user agency

2.

Forest land will be handed over to the
User Agency only after required non-
forest land for the project is handed over
to the User Agency.

Compensatory Afforestation site was
taken over and accordingly CA has been

taken up.

Compensatory Afforestation shall be
taken up by the Forest Department over
1200 ha non-forest land, village
Meethapur, Tehsil- Kalkaji, Dist. -South,
NCT Delhi (at NTPC Eco park, Badarpur
(Compartment No.-0/824/0, 0/823/0,
0/821/0, 0/822/0, 0/795/0, 0/794/0,
0/793/0, 0/783/0, 0/782/0, 0/781/0,
0/774/0, 0/775/0, 0/780/0, 0/776/0,
0/778/0, 0/743/0,0/742/0, 0/741/0,
0/740/0,0/739/0,0/738/0, 0/568/0, 0) at
the cost of the user agency. As far as
possible, a mixture of local indigenous
species shall be planted and mono-culture
of any species may be avoided.

Compensatory Afforestation of 12000 nos.
of trees has been done on CA land. the
species planted are Amaltash, gular
pilkhan, Neem, Jamun, Siras etc.

User Agency shall restrict the felling of
trees to 5104 trees/ minimum numbers in
the diverted forest land and the trees shall
be felled under the strict supervision of
the State Forest Department and cost of
felling of trees shall be deposited by the
User Agency with the OState Forest

Department.

Undertaking submitted by User agency
for restricting felling 5104 trees

30
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The wuser Agency shall raise strip
plantation on both sides of the road as per
the IRC norms.

Undertaking submitted by user agency

Speed regulating signage will be erected
along the road at regular intervals in the
Protected areas/Forest Areas.

Undertaking submitted by user agency

The trees with bird nests, reptiles and
habitat of Wildlife was observed than
such tree shall be treated with special care
for relocation in the Forest land by Forest
Department at the cost of User Agency.

Undertaking submitted by user agency

No damage to the flora and fauna of the
adjoining area shall be caused

Undertaking submitted by user agency

User Agency shall obtain Environmental
Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if
applicable.

Undertaking submitted by user agency

10.

The layout plan of the proposal shall not
be changed without prior approval of
Central Government.

Undertaking submitted by user agency

11

No labour camp shall be established on
the Forest Land

Undertaking submitted by user agency

12. Sufficient firewood, preferably the

alternate fuel, shall be provided by the
User agency to the labourer after
purchasing the same from the State Forest
Department or the Forest Development
Corporation or any other legal source of
alternate fuel.

Undertaking submitted by user agency

13.

The boundary of the diverted forest land
shall be suitably demarcated on ground at
the project cost, as per the directions of
the concerned Divisional Forest Officer.

Undertaking submitted by user agency

14.

No additional or new path will be
constructed inside the forest area for
transportation of construction materials
for execution of the project work,

Undertaking submitted by user agency

15.

The period of diversion under this
approval shall be co-terminus with the
period of lease to be granted in favour of
the user agency or the project life,
whichever is less.

Undertaking submitted by user agency
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16. The forest land shall not be used for ar%

purpose other than that specified in the
project proposal.

Undertaking submitted by user agency

17.

The forest land proposed to be diverted
shall under mno circumstances be
transferred to any other agencies,
department or person without prior
approval of Govt. of India

Undertaking submitted by user agency

18.

The user Agency shall submit the annual
self-<compliance report in respect of the
above stated conditions to the State
Government and Integrated Regional
Office, Jaipur by the end of March every
year.

Undertaking submitted by user agency

19.

The user agency shall comply with all the
provisions of the all Acts, Rules,
Regulations, Guidelines, Hon'ble Court
Order (s) and NGT Order(s) pertaining to
this project, if any, for the time being in
force, as applicable to the project.

Undertaking submitted by user agency

. Violation of any of these conditions will

amount to violation of  Forest
(Conservation) Act, 1980 and action
would be taken as per the MOEF&CC
guideline F.No. 11-42/2017/-FC dt
29/01/2018.

Undertaking submitted by user agency

21.

Any other condition that the Ministry of
environment, Forests & Climate change
may stipulate from time to time in the
interest of conservation, protection and
Development of Forest & Wildlife.

Undertaking submitted by user agency
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22. The compliance report shall be uploaded
on e-portal (https :/ /parivesh.nic.in/).

The compliance report was submitted by
User agency in December 2023 in hard
copy in this office. Further, due to change
in Parivesh Portal login from 1.0 to
Parivesh 2.0 the proposal on parivesh 1.0
is not traceable and after login in the old
id shows Rajasthan Proposal. Therefore,
the same cannot be forwarded on
Parivesh portal for necessary stage-II
approval. (Reason was also submitted in
previous formats)

Therefore, as desired by Nodal Officer
same is being forwarded in hard copy to
Head Quarter for further necessary Stage
Il approval.

33
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(Confli.tion informed by the state government in addition to the Government of India’s
conditions and other steps taken to preserve forest, wildlife & present soil erosion etc.)

monitoring of the action on condition stipulated

S.No Condition /Purpose Action taken
1
Guidlines of MoEFCC 11-306/2014-FC(Pt.)
2
3
Part-VII
(Monitoring)
1. | Whether any committee has been formed for No

2. If no, give reason, if yes
Give details of the committee.

3. | Reports of the monitoring committee

Part-VIII

1. | Abstract reports of inspection of forest
officer if any

2. | Remark of the CCF in regard to progress of
the action on stipulated conditions

3. | Effect of the project on forest & wildlife

Specific Observation

Submitted by:

Dy. Conser\'Mf Forests

Central Forest Division

10
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PRO-FORMA

Monitoring of the action on stipulates conditions in the case of proposals approved by the
Government of India under Section ‘2’ of the Forest (Conservation) Act, 1980

Part -1
(General Particulars)

/v Annexure-A4/l 35

1.  Name/Purpose of the proposal In District Ghaziabad project from NHAI
Delhi Saharanpur Highway from Delhi/UP
Border to EPE Junction (From design Ch.
14.750 to Ch. 31.200) in the State of UP on
EPC mode under Economic corridor in
phase under forest division Ghaziabad.
2. Date of the Govt. of India’s letter 8B/UP/06/219/2022/FC/549/DT. 28.09.2022
according permission
3. Area permitted to be diverted (in 1.12 ha
ha.)
4. District & forest division Ghaziabad
5.  Area actually diverted (in ha.) s 1.12 ha.
Part- II
(Compensatory Afforestation)
S.No. Extent District Division
1. | Khasara no./Survey no. Ahmad nagar Navada
Forest Van Block no. - 1,
Ghaziabad
2. | Whether the afforestation is made on forest or Forest Area
non forest area.
3. | If non forest land, whether the land has been -
declared as protected/reserved forest (encl copy -
of the notification) :\'.'3
4. | If no, the steps taken to declare it protected - _;:E‘
forest. T
5. | Whether the Afforestation cost was paid by the Yes =
user agency. Yes/No :E
6. | If yes, the amount paid (Rs.) 19,68,000.00 g
7. | Whether the amount paid was deposited in Campa Fund &
separate fund and was utilized in addition to >
the normal funds for forestry operation. (Give =
details) =
8. | Details of plantation raised .g
[=]
W

(n) Species planted.

(b) If compensatory plantation not made
the reason for the lapses.

(c) Condition of
DIAIEATION 255 crr vt vans il etan s enielrs

Plantation has not be
done yet.
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Remarks:

(It should be mentioned that the plantation are identifiable as specifically related to the

project)
Part II1
(Plantation of dwarf trees in case of transmission line)
S.No.

1. | Number of trees planted NA

2. | Year of planting NA

3. | Expenditure (Rs.) NA

4. | Present condition of plantation %Survival Av Ht Av.Girth
Part-1V

(Reclamations of the area worked under mining quarrying)
S.No.

1. | Mining/quarrying work completed in - NA Year - NA

2. | Reclamation work done item of work Area in ha. Year Expenditure

3. | Present condition of the area worked/reclaimed :

No reclamation work has been started possibly due to presence of mineralized area.
Part-V
(Conditions stipulated by Govt. of India other then mentioned above)
S.No. Conditions Comments
1. Legal status of the forest land shall remain unchanged
2 Compensatory afforestation shall be taken up by the Forest | Compliance is done.

Department over an area of 2.24 ha degraded forest land in
Compartment/Survey No.l, Patch No.l, Reserve Forest
Block village Ahmadnagar Nawada, Tehsil Loni, District
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| Ghaziabad at the cost of the user agency. As far as possible, a

mixture of local indigenous species shall be planted and
monoculture of any species may be avoided

The cost of compensatory afforestation at the prevailing wage
rates as per compensatory afforestation scheme and the cost
of survey, demarcation and erection of permanent pillars if
required on the CA land shall be deposited in advance with
the Forest Department by the project authority. The CA

| plantation will be maintained for 10 years. The scheme may

include appropriate provision for anticipated cost increase for
works scheduled for subsequent years.

The State Government shall charge the Net Present Value
(NPV) for the 1.12 ha forest area to be diverted under this
proposal from the User Agency as per the orders of the
Hon'ble Supreme Court of India dated 30/10/2002,
01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in IA
No. 566 in WP (C) No. 202/1995 and as per the guidelines
issued by the Ministry vide letters No. 5-1/1998-FC (Pt.II)
dated 18/09/2003, as well as letter No. 5-2/2006-FC dated
03/10/2006 and 5-3/2007-FC dated 05/02/2009.

Revised amount of NPV as applicable as per orders dated 06-
01-2022 and 19-01-2022 shall be deposited by User Agency
in this regard.

Additional amount of the NPV of the diverted forest land, if
any, becoming due after finalization of the same by the
Hon'ble Supreme Court of India on receipt of the report from
the Expert Committee, shall be charged by the State
Government from the User Agency. The User Agency shall
furnish an undertaking to this effect.

User agency shall restrict the felling of 93 trees/minimum
numbers in the diverted forest land and the trees shall be
felled under the strict supervision of the State Forest
Department and the cost of felling of trees shall be deposited
by the User Agency with the State Forest Department.

The complete compliance of the FRA, 2006 shall be ensured
by way of prescribed certificate from the concerned District
Collector.

Certificate of No violation' of FCA from concerned DFO
shall be submitted.

Plantation shall be raised on both sides of the road and
median (if available) at the cost of user agency by the State
Forest Department according to IRC guidelines and order
passed by NGT in OA no. 27/2015 in the matter of Babu lal
Jaju v/s State of Rajasthan and others dated 16.11.2015.

Felling of trees shall be compensated by taking up plantation
along the road and if not possible, then somewhere near the
proposed road.

11

Speed regulating signage will be erected along the road at
regular intervals in the Protected Areas/ Forest Areas.

12.

The user agency shall provide suitable under / over pass in
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Protected Area / Forest Area as per recommendations of
CWLW/NBWL/FAC/REC.

13.

User Agency shall obtain Environmental Clearance as per the
provisions of the Environmental (Protection) Act, 1986, if
applicable.

14.

The layout plan of the proposal shall not be changed without
prior approval of Central Government.

15:

| No labour camp shall be established on the forest land

16.

Sufficient firewood, preferably the alternate fuel, shall be
provided by the User Agency to the labourer after purchasing
the same from the State Forest Department or the Forest
Development Corporation or any other legal source of
alternate fuel.

The boundary of the diverted forest land shall be suitably
demarcated on ground at the project cost, as per the directions
of the concerned Divisional Forest Officer.

18.

| No additional or new path will be constructed inside the

forest area for transportation of construction materials for
execution of the project work.

19.

19. The period of diversion under this approval shall be co-
terminus with the period of lease to be granted in favour of
the user agency or the project life, whichever is less.

20.

20. The forest land shall not be used for any purpose other
than that specified in the project proposal.

21,

The forest land proposed to be diverted shall under no
circumstances be transferred to any other agencies,
department or person without prior approval of Govt. of
India.

22,

The KML file of the area to be diverted, the CA areas, the
proposed SMC work, the proposed Catchment Area
Treatment area and the WLMP area shall be uploaded on the
e-Green watch portal with all requisite details before
commencement of works.

23.

Violation of any of these conditions will amount to violation
of Forest (Conservation) Act, 1980 and action would be taken
as per the MoEF&CC Guideline F. No. 11-42/2017-FC dt
29/01/2018.

24,

Any other condition that the Ministry of Environment,
Forests & Climate Change may stipulate from time to time in
the interest of conservation, protection and development of
forests & wildlife.

25.

All the funds received from the user agency under the project
shall be transferred/ deposited to CAMPA fund only through

26.

The compliance report shall be uploaded on e-portal
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(Condition informed by the state government in addition to the Government of India’s
conditions and other steps taken to preserve forest, wildlife & present soil erosion etc.)

S.No Condition /Purpose Action taken
1 2 3
Part-VII
(Monitoring)
1. | Whether any committee has been formed for NO
monitoring of the action on condition stipulated
2. | If no, give reason, if yes
Give details of the committee. NO
3. | Reports of the monitoring committee NO

Part-VIII

I. | Abstract reports of inspection of forest
officer if any

2. | Remark of the CCF in regard to progress of
the action on stipulated conditions

3. | Effect of the project on forest & wildlife

Specific Observation

Tree felling work completed in diverted forest area no violation found.

Subm/'tted by:

|
K
=

(/-'-'-.Divisiom‘.l Director
Social Forestry Division
GHAZIABAD

wn
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PRO-FORMA

Monitoring of the action on stipulates conditions in the case of proposals approved by the
Government of India under Section ‘2’ of the Forest (Conservation) Act, 1980

Part -1
(General Particulars)

1. Name/Purpose of the proposal : Regarding permission of non forestry use of
protected forest land and felling of 125 no.
trees situated on that land having area
7.8964 Ha for widening/upgradation work of
Delhi-Saharanpur-Yamunotri Road, SH 57,
km 10.911 to km 25.000, being executed by
UPSHA in Ghaziabad.

2. Date of the Govt. of India’s letter : 8B/U.P/06/11/2012/FC/306 DATE 19.06.2012

according permission

3. Area permitted to be diverted (in : 7.6894 ha

ha.)
4. District & forest division : Ghaziabad
5.  Area actually diverted (in ha.) : 7.6894 ha.
Part- 1T
(Compensatory Afforestation)
S.No. Extent District Division
1. | Khasara no./Survey no. Mavikalan Forest Van

Block, Bagpat Forest
Division Bagpat

2. Whether the afforestation is made on forest or Forest Area
non forest area.

3. | If non forest land, whether the land has been -
declared as protected/reserved forest (encl copy
of the notification)

4. | If no, the steps taken to declare it protected -

forest.
5. | Whether the Afforestation cost was paid by the Yes
user agency. Yes/No
6. | If yes, the amount paid (Rs.) 16,25,600.00
7. | Whether the amount paid was deposited in Campa Fund

separate fund and was utilized in addition to
the normal funds for forestry operation. (Give
details)

Social Forestry Division, Ghaziabad

8. | Details of plantation raised
Plantation has not be
(a) Species planted. done yet.

(b) If compensatory plantation not made
the reason for the lapses.
(c) Condition of
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girth

9. | Remarks:

(It should be mentioned that the plantation are identifiable as specifically related to the

be carried out in one or two blocks only.

Department on twice the degraded forest land of the affected
forest land or on 15.376 ha. and maintenance for five years
shall be done at the expense of user agency. Plantation shall

project)
Part I1I
(Plantation of dwarf trees in case of transmission line)
S.No.
1. | Number of trees planted NA
2. | Year of planting NA
3. | Expenditure (Rs.) NA
4. | Present condition of plantation %Survival Av Ht Av.Girth
Part-1V
(Reclamations of the area worked under mining quarrying)
S.No.
1. | Mining/quarrying work completed in - NA Year - NA
2. | Reclamation work done item of work Area in ha. Year Expenditure
3. | Present condition of the area worked/reclaimed :
No reclamation work has been started possibly due to presence of mineralized area.
Part-V
(Conditions stipulated by Govt. of India other then mentioned above)
S.No. Conditions Comments
L Legal status of the forest land shall remain unchanged. Compliance is done-
2. Compensatory afforestation shall be taken up by the Forest



41


45

42

The user agency shall plant 2-3 rows of trees on both sides of
the proposed road excluding the city area, and shrubs will be
planted along the divider at their own expense and
maintenance for six years shall be ensured by NHAL
National Highway authority shall ensure implementation of
the sanctioned plan of plantation from CF Bareilly U.P. on
both sides of proposed road under the supervision of forest
departent, in time bound manner as per condition no. -2 of In
principle approval.

The user agency shall deposit the Net Present Value (NPV)
amount as per the direction given by Hon’ble Supreme Court
in writ petition 202/1995 under IA 556 and Government of
India letter no. 5-3/2007- F.C. dated 05/02/2009.

No damage to the flora and fauna of the adjoining area shall
be caused during the project development and maintenance
phase.

The forest land shall not be used for any purpose other than
that specified in the project proposed.

Apart from the proposed forest land, cutting and filling of
soil/stone will not be done from adjoining forest land during
the construction work.

The user agency shall provide kitchen gas/kerosene oil to the
labourers/staff during the construction work at the site, no
harm shall be done to the adjoining forest.

No labour camp shall be established on proposed site/ forest
land, by user agency.

10.

The muck disposal work will be carried out at the expense of
the user agency under the supervision of forest department as
per the proposed plan.

1}

The proposed forest land shall be demarcated by boundary
pillars at the expense of user agency whose latitude and
longitude will be marked on the pillar and the direction of
each pillar installed on forest land shall also be marked at the
front and back. The information regarding this shall also be
sent to this office.

12

The felling of the trees to be felled for the construction work
shall be done by the department/authority designated by the
state and the revenue received from the sale of the forest
produce shall be deposited in the Gram Van committee/State
Revenue Fund.

13,

Only the required minimum number of trees will be felled
by the user agency and apart from the proposed trees, no
other tree shall be felled.

14.

A modern nursery shall be established within one year under
the supervision of forest department at the expense of the
user agency and money will be earned by selling saplings
(Shisham, Amla, Gambar etc.) to farmers from the nursery to
avoid financial crisis, this money will be used for
maintenance of the nursery. A joint report by NHAI and
forest department on the production and use of saplings
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obtained from the production nursery shall be sent to regional
office Lucknow every year.

Part-VI

(Condition informed by the state government in addition to the Government of India’s
conditions and other steps taken to preserve forest, wildlife & present soil erosion etc.)

S.No

Condition /Purpose

Action taken

According to the guidelines issued in letter no 11-9/98/FC dated
08.07.2011 of Ministry of MoEFCC New Delhi, submit Geo
reference digital/data certified by the proponent authority of the
State Government, in which the Forest boundary is shown in the
special data (.shp) file

As per the above instructions, NPV and other funds shall be
deposited in the Ad-hoc withdrawl of Compensatory Afforestation
Fund Management and Planning Authority account number SB-
25230, corporationBank (A government of India Initiative) Block -
11, Ground floor, CGO Complex phase-1, Lodhi road.

| and Government of India Letter No. 5-3/2007-FCdated 5/02/2009

The Net Present Value (NPV), amount of Compensatory
Afforestation and other permissible dues asdetermined by the
Hon,ble Supreme Court in Writ Petition-202/1995 as per IA 566

shall be deposited by the User Agency in the Compensatory
Afforestation Fund Management and Planning Authority through
the forest deparment.

No officers, employee, or contractor of the project proponent or
any other working under or connected with the said project shall
damage any forest property and in case any damage is caused to
the forest property by the said person, the compensation determine
by the concerned DFO shall be binding on the project proponent .

The Proposed forest land will remain in the use of project
proponent during the period in question as long as the proponent
need it for the said purpose. If the proponent does not need the
proposed forest land or any part of it, then the proposed forest land
or such part of it as the cases may be which is not required by the
project proponent, will be returned to the forest department, Govt.
of Uttar Pradesh without paying any compensation.

The forest department officers and its other concerned officers
shall have the right to inspect the forest land in question at any
time they deem necessary.

The felling of obstructing trees situated on the proposed forest land
will be done only by Uttar Pradesh Forest Corporation and for
various processes of felling the project proponent will have to pay
the cutting, felling, logging and transportation charges to the forest
corporation. The cost of marking of trees will have to be provided
to the forest department by the project proponent. This
arrangement is mentioned in compliances with the instructions
given in the letter number 5-1/2007-FC, dated 11.12.2008 of
Government of India

[

According to Government of India letter no 5-3/2007 FC(PT)
Dated 19-08-2010 and Letter no J-11013/41/2006-1A-1I(I) dated

Compliance is done.

FY
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02.12.2009 the project proponent has to ensure that they have
obtain environmental clearance/approval from the competent level
and approval from the standing committee of National Board for
Wildlife, if applicable, separately before starting the work

9 The project proponent shall obtain no objection certificate from the
land owning department of the protected forest land before starting
the work.
10 If the land in question fallswithin sanctuary/national park, then
permission has to be taken separately from the Hon’ble Supreme
Court, New Delhi
11 Work will be started only after obtaining all legal/administrative
clearance.
12 In addition to the above, such directions as may be given by the
Central Govt./State Govt./ Hon’ble Court from time to time shall
be complied with by the project proponent.
Part-VII
(Monitoring)
1. | Whether any committee has been formed for NO
monitoring of the action on condition stipulated
2. | If no, give reason, if yes
Give details of the committee. NO
3. | Reports of the monitoring committee NO
Part-VIII
1. | Abstract reports of inspection of forest
officer if any
2. | Remark of the CCF in regard to progress of
the action on stipulated conditions
3. | Effect of the project on forest & wildlife

Specific Observation

Tree felling work completed in diverted forest area, no violation found.

Submitted by:
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PRO-FORMA

Monitoring of the action on stipulates conditions in the case of proposals approved by the
Government of India under Section ‘2’ of the Forest (Conservation) Act, 1980

Part -1

(General Particulars)

1. Name/Purpose of the proposal : Development of 6 lane National Highway from
the junction of Eastern Peripheral Expressway at
Khekra to Saharanpur Bypass at Latifpur village
from km 0.000 to km 118.533 of Delhi to
Dehradun Economic C
2. Date of the Govt. of India’s letter : 8B/UP/06/193/2021/FC/114, Dated-13.06.2022
according permission
3. Area permitted to be diverted (in 4.1671
ha.)
4. District & forest division : Baghpat
5. Area actually diverted (in ha.) : 41671
Part- 11
(Compensatory Afforestation)
S.No. Extent District Div
isio
n
1: Khasara no./Survey no. Badshahibagh Forest Block,
Compartment No 1b. Barkala range,
Shivalik Forest Division,
Saharanpur
2. | Whether the afforestation is made on forest or Forest Land
non forest area.
3. If non forest land, whether the land has been -
declared as protected/reserved forest (encl copy ]
of the notification) e
4. | If no, the steps taken to declare it protected - £
forest. {:':
5. | Whether the Afforestation cost was paid by the Yes ©w
user agency. Yes/No g
6. | If yes, the amount paid (Rs.) 25,15.500.00/- Kz
7. | Whether the amount paid was deposited in - é
separate fund and was utilized in addition to the ]
normal funds for forestry operation. (Give E
details) -
8. | Details of plantation raised f;
-
(a) Species planted. 7
(b) If compensatory plantation not made Information Related to Shivalik
the reason for the lapses. Forest Division, Saharanpur
(c) Condition of
Plantation..iesseesssesssssssssssrrcssrinsanes
............. survival.c..oee.aV.HE, o000 AV
girth
9. Remarks:
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(It should be mentioned that the plantation are identifiable as specifically related to the

project)
Part I1I
(Plantation of dwarf trees in case of transmission line)
S.No.
1. | Number of trees planted -
2. | Year of planting B
3. | Expenditure (Rs.) -
4. | Present condition of plantation %Survival Av Ht Av.Girth
Part-IV
(Reclamations of the area worked under mining quarrying)
S.No.
1. | Mining/quarrying work completed in Year
2. | Reclamation work done item of work Area in ha. Year Expenditure
3. | Present condition of the area worked/reclaimed:
No reclamation work has been started possibly due to presence of mineralized area.
Part-V
(Conditions stipulated by Govt. of India other then mentioned above)
S.No. Conditions Comments
It E -
Part-VI

(Condition informed by the state government in addition to the Government of India’s
conditions and other steps taken to preserve forest, wildlife & present soil erosion etc.)

S.No Condition /Purpose Action taken
1 Legal status of the forest land shall remain unchan ged. Compliance
2 Compensatory afforestation shall be taken up by the

Forest Department over an area of 83342 double
degraded forest land in Badshahibagh Van Block,
Compartment No. 1B. Barkala Range. Shivalik Forest
Division, Saharanpur at the cost of the user agency. As
far as possible, a mixture of local indigenous species
shall be planted and monoculture of any species may be

avoided.
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The User Agency shall obtain Environmental Clearance
as per the provisions of the Environmental (Protection)
Act, 1986, if applicable.

The complete compliance of the FRA. 2006 shall be
ensured by way of prescribed certificate from the
concerned District Collector.

User agency shall restrict the felling of trees to
minimum number in the diverted forest land and the
trees shall be felled under the strict supervision of the
State Forest Department and the cost of felling of trees
shall be deposited by the User Agency with the State
Forest Department.

Plantation shall be raised on both sides of the road and
median (if available) at the cost of User Agency
according to IRC guidelines and order passed by NGT
in OA no. 27/2015 in the matter of Babulal Jajus State
of Rajasthan and others dated 16.11.2015

Speed regulating signage will be erected along the road
at regular intervals in the Protected Areas Forest Areas

The user agency shall provide suitable under / over pass
in Protected Area / Forest Ares as per recommendations
of CWLW/NBWL/FAC/REC.

The User Agency shall obtain Environmental Clearance
as per the provisions of the Environmental (Protection)
Act. 1986, if applicable.

10

The layout plan of the proposal shall not be changed
without prior approval of Central Government

11

No labour camp shall be established on the forest land.

12

Sufficient firewood, preferably the alternate fuel, shall
be provided by the User Agency is the labourer after
purchasing the same from the State Forest Department
or the Forest Development Corporation or any other
legal source of alternate fuel.

13

The boundary of the diverted forest land shall be
suitably demarcated on ground at the project cost as per

the directions of the concerned Divisional Forest
Officer.

14

No additional or new path will be constructed inside the
forest area for transportation of construction materials
for execution of the project work.

15

The period of diversion under this approval shall be co-
terminus with the period of lease to be granted in favour
of the user agency or the project life, whichever is less.

16

The forest land shall not be used for any purpose other
than that specified in the project proposal.

17

The forest land proposed to be diverted shall under no
circumstances be transferred to any other agencies,

department or person without prior approval of Govt. of
India.

18

The Kml file of the area to be diverted, the CA areas,
the proposed SMC work, the proposed Catchment Area,

47
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Treatment area and the WLMP area shall be uploaded
on the e-Green watch portal with all requisite details
before commencement of works.

19

The User Agency and the State Government shall
ensure compliance of all the Court orders. provisions,
rules, regulations and guidelines for the time being in
force as applicable to the project.

20

Project Completion Report and Stage-II compliance
report shall be submitted within a period of 6 months of
completion of project.

21

Violation of any of these conditions will amount to
violation of Forest (Conservation) Act, 1980 and action
would be taken as per the MoEF&CC Guideline F. No.
11-42/2017-FC dt 29/01/2018.

22

Any other condition that the Ministry of Environment.
Forests & Climate Change may stipulate from time to
time in the interest of conservation, protection and
development of forests & wildlife

Stage-1 compliance is attached (Annexure-1)

Part-VII
(Monitoring)
1. | Whether any committee has been formed for -
monitoring of the action on condition stipulated
2. | If no, give reason, if yes -
Give details of the committee.
3. | Reports of the monitoring committee -

Part-VIII

1. | Abstract reports of inspection of forest
officer if any

2. | Remark of the CCF in regard to progress of
the action on stipulated conditions

3. | Effect of the project on forest & wildlife

Specific Observation

Tree felling work completed in Diverted Forest Area. No violation Found.

Submitted by:

ol

(Rajesh Kumar)
Divisional Forest Officer
Baghpat Forest Division,

Baghpat.

4
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PRO-FORMA

Monitoring of the action on stipulates conditions in the case of proposals approved by the
Government of India under Section ‘2’ of the Forest (Conservation) Act, 1980

Part-|
{General Particulars)

1. Name/Purpose of the proposal . "permission for the felling of 198 trees and the use of 0.47
hectares of reserved forest land for the construction of a
Double lane tunnel near the Daat Kali temple in the area
declared at elephant reserve at kilometer 33 & 34 of National
Highway 72A (New 307) in the Shiwalik Forest Division."

22 Date of the Govt. of India’s letter according : "In-principle approval by Government of India letter no.
permission 8B/UP/09/89/2014/FC/310 dated 02.07.2015, and Final
approval by letter no. 8B/UP/09/89/2014/FC/27 dated
. 01.05.2017.
3. Area permitted to be diverted (in ha) . (.47 Ha. Reserve Forest Land.
4.  District & forest division . Dist. Saharanpur & Shiwalik Forest Division Saharanpur
5.  Area actually diverted {in ha.) :  0.47 Ha. ( Reserve Forest Land)
Part-

(Compensatory Afforestation)

[ 5.No. Extent District Division

1. Khasara no./Survey no. (1).Saharanpur (Survey Topo sheet NO -

53F/16,) (Mohand Forest block compartmet
No-3b, in Shiwalik forest Division
Saharanpur)
""""" 2. Whether the afforestation is made on forest or Degraded Forest land
non forest area,

3. if non forest land, whether the land has been NA Shiwalik
declared as protected/reserved forest (encl copy Forest
of the notification) Vol b Division

4, If no, the steps taken to declare it protected NA
forest. ) 5

5 Whather the Afforestation cost was paid by the Yes
user agency. Yes/No

6. If yes, the amount paid (Rs.) Rs.8,64,500.00
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Whether the amount paid was deposited in | Amount deposited in CAMPA Fund. | |

separate fund and was utilized in addition to the

normal funds for forestry operation. (Give details)

Details of plantation raised

a.

Species planted. Species planted in the arcas of Shiwalik Forest

Ci Division-

Site [ Area | Species Planted
(ha) | Common Scientific
Naime Name
Mohand | 1.80 | Sisham Dalbergi
3A Ha i §1$500
(1980 | Kanji Millettia
plants pinnata
) Siras Albizia
lebbeck
Aawla Phyllanth
. us
{ e emblica
Bamboo Bambusa
Teak Tectona
erandis

d. If compensatory plantation not made the | N.A
reason for the lapses.

e. Condition of | Site Area | Survival | av.Ht Av. 1 '
plantation % sur (ha) % (In Girth |
vival........av.Ht......Av. girth Feet) | (in \

Cm)
Mchand | 1.80 84.16 08-12 10-15
AN Ve o) Al s (= B SR S B D
Remarks: -
(1t should be mentioned that the plantation are identifiable as specifically related to the project)

Part 1l

~ (Plantation of dwarf trees in case of transmission line)

1. | Number of trees planted

2. | Year of planting

Expenditure (Rs.)

Present condition of plantation %Survival

50
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Part-IV
(Reclamations of the area worked under mining quarrying)
| s.No. |
Falial SR ; . |
1. | Mining/quarrying work completed in Year-Nil l
2. | Reclamation work done item of work Area in ha. Year Expenditure ]
Nil il |
3. | Present condition of the area worked/reclaimed : Nil =l N
' No reclamation work has been started possibly due to presence of mineralized area. [
i
.............................................................. i
Part-V

(Conditions stipulated by Govt. of India other then mentioned above)

Condition

Comments

Ist stage condition/In Principle Approval Condition -
(No2)- As per the orders given under L.A. No. 566 in Writ
Petition (Civil) No. 202/1995 of the | fonorable Supreme
Court and the Government of India's letier No. 5-3/2007/FC
dated 05.02.2009, the specified amount of Net Present Value
(NPV) shall be deposited by the User Agency.

NPV amount of Rs. 4,41,330.00 has been .
deposited in CAMPA account by the User |
Agency/NH  Division, Public Works |
Department, Roorkee. |

Ist stage condition. -(3)- The user agency will submit an
undertaking that if there is an increase in the NPV rate from
the competent level, then the increased amount will be
deposited by the useragency. o

user agency. |

Ist stage condition —(4)- According to the instructions given
under Government of India letter No. 5-3/2007/FC/ dated
05.02.2009, NPV and all other funds shall be deposited in the
account number SV-25230 of the ad-hoc body of Plantation
Fund Management and Planning Authority in Corporation
Bank (Government of India Undertaking) Block 11 Ground
Floor CGO Complex, Phase-1 Lodhi Road New Delhi

Ist stage condition. =(5)- As per the orders given under LA,
No. 566 in Writ Petition (Civil) No. 202/1995 of the
Honorable Supreme Court and the Government of India's
letter No. 5-3/2007-FC dated 05.02.2009, the Net Present
Value (NPV) and all other funds shall be deposited in the Ad-
hoc body of the Compensatory Afforestation Fund
Management  and Planning  Authority (CAMPA) at
] Corporation Bank (a Government of India Undertaking),
| Block 11. Ground Floor, CGO Complex, Phase |, Lodhi
| Road, New Delhi - 110003. Only after depositing these funds
and submitting a copy of the acknowledgment receipt along
\ with the photocopy of the bank draft/cheque of the . deposited

Challan has been enclosed. =

51
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amount, the compliance report of the in-principle approval
(which should include the head-wise details of the deposited
amount, i.e.. NPV, compensatory afforestation, afforestation
arpund the proposed site, and other deposited amounts) will
be forwarded. Thereafter, final approval will be considered.

Ist stage condition. -(6)- After final approval, the boundary
pillars of the proposed forest area will be demarcated at the
expense of the User Agency. The latitude and longitude will
also be shown on the map and the pillars, and the forward and
backward bearing must be written in each pillar of forest area.

Undertaking has been submitted by
User agency in standard condition.

Ist stage condition -(7)- The muck disposal plan shall be
prepared by the User agency and sent to this office after
getting it signed by the Divisional Forest Officer.

In compliance with the condition, the
muck disposal plan was submitted by the
user agency that has been counter signed
by the Divisional Forest Officer,
Shiwalik, and forwarded to the higher
authorities along with compliance to the
terms of the In-principle approval |

Ist stage condition -(8). The User Agency will submit a
certificate from the District Magistrate of the concerned
district under the Forest Rights Act 2006 in the prescribed
format along with the mentioned enclosures.

Compliance has been done.

|
|

Final Approval (1): Legal status of the forest land shall
remain unchanged.

Undertaking has been submitted by User
agency in this condition. :

Final Approval (4): During the construction and
maintenance of the project, no harm will be caused to the flora

and fauna of the surrounding area.

Undertaking has been submitted by User |
agency in this condition. i
|

Final Approval (5): Apart from the proposed land, no cutting
or filling of soil/stone will be done from/on the surroundings
forest land during the construction work.

Certificate has been submitted by User |
agency in this condition. |

Final Approval (6): The forest land shall not be used for any
other purpose other than that specified in_the proposal.

Certificate has been submitted by User
agency in this condition.

Final Approval (7): The User Agency will provide
LPG/Kerosene oil to the labourers/staff working at the site
during construction work, so that there is no damage to the
nearby lorest .

Certificate has been submitted by User
agency in this condition.

Final Approval (8): The user agency will not set up any kind
of camp for labourers/staff around the proposed site/forest

Final Approval (9): The proposed forest area will be
demarcated by boundary pillars at the expense of the User
agency. Each pillar will have its number, DGPS coordinates,
Forward and Backward bearing and distance from the
adjacent pillar. The said demarcation work will be completed
within 3 months of issuance of in-principle approval.

Undertaking has been submitted by User
agency in standard condition,

Final Approval (10): In case of non-compliance or
unsatisfactory compliance of any of the condition of the
proposal. the central government reserves the right to revoke
the proposal.

agency in this condition. |

| Final Approval (11): The User Agency and the State
Government shall comply with all the present and future
applicable rules, law and guidelines.

Certificate has been submitted by User
agency in this condition.
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17 Final Approval (12): Any other conditions which the | -
government of India may be necessary for the protection of

the enviourment

Part-Vi

{Condition informed by the state government in addition to the Government of India’s conditions and
other’steps taken to preserve forest, wildlife & present soil erosion etc.)

S.No

Condition /Purpose

Action taken

(State Govt. Order’s Condition No. 14): According to the
guidelines issued in letter no | 1-98/1°C dated 08.07.2011 of
Ministry of MoEFCC New Delhi, submit Geo reference
digital/data ceriificd by the proponent authority of the State
Govt. In which the Forest boundary was shown in the special
data (shp) file

<

(State Govt. Order’s Condition No. 16): No officers,
employee, or contractor of the project proponent or any
other working under or connected with the said project
shall damage any forest property and in case any damage
is caused to the forest property by the said person, the
compensation determine by the concerned DFO shall be
binding on the project proponent .

Undertaking has been submitted by U ser

agency in standard condition.

(State Govt. Ordei’s Condition No. 17): The Proposed
forest land will remain in the use of project proponent during
the period in question as long as the proponent need it for the
said purpose. 1f the proponent does not need the proposed
forest land or any part of it, then the proposed forest land or
such part of it as the cases may be which is not required by the
project proponent, will be returned to the forest department,
Govt. of Uttar Pradesh without paying any compensation.

Certificate has been submitted by User
agency in this condition.

(State Govt. Order’s Cuondition No. 18): The forest
department officers and its other concerned officers shall have
the right to inspect the forest land in question at any time they
deem necessary

Certificate has been submitted by User
agency in this condition.

(State Govt. Order’s Condition No. 19): According to
Government of India letter no 5-3/2007 FC(PT) Dated 19-08-
2010 and Letter no J-11013/41/2006-1A-1K(1) dated 02.12.2009
the project proponent has to ensure that they have obtain
environmental elearance/approval from the competent level
and approval from the standing committee of National Board
for Wildlife, if applicable, scparately before starting the work

Wildlife clearance has been issued by the
Ministry of Environment, Forest and
Climate Change (MoEF&CC), Wildlife
Division, New Delhi, as per letter No.
F.No. 6-13/2017 WL dated 05.04.2017,

and by the Principal Chief Conservator o f

Farests (Wildlife), Uttar Pradesh, as per
letter No. 3011/26-11 dated 28.04.2017.

(State Govt. Order’s Condition No. 20): 1f the land in
question falls within sanctuary/national park, then permission
has to be taken separately from the Hon’ble Supreme Court,
New Delhi. -

(State Govt. Order’s Condition No. 21): The construction
site of the proposed tunnel is located 50 meters away from the
boundary of Rajaji National Park. Therefore, the project
proponent must obtain approval from the Standing Committee

Wildlife clearance has been issued by the
Ministry of Environment, Forest and
Climate Change (MoEF&CC), Wildlife
Division, New Delhi, as per letter No.
F.No. 6-13/2017 WL dated 05.04.2017,
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of the National Board for Wildlife for the project proposal,
considering the free movement and conservation of wildlife.

and by the Principal Chief Conservator of
Forests (Wildlife), Uttar Pradesh, as per
letter No, 3011/26-1 dated 28.04.2017

{Siate Govt. Order’s Condition No. 22): Work will be
started only after obtaining all legal/administrative clearance. -

Certificate has been submitted by User
agency in this condition.

(State Govt. Order’s Condition No. 23): The felling of
obstructing trees situated on the proposed forest land will be
done only by Uttar Pradesh Forest Corporation and for various
processes of felling the project proponent will have to pay the
cutting, felling, logging and transportation charges to the
forest corportation. The cost of marking of trees will have to be
provided to the forest department by the project proponent.
This arrangement is mentioned in compliances with the
instructions given in the letter number 5-1/2007-FC, dated
11.12.2008 of Government of India

10

(State Govt. Order’s Condition No. 24): In addition to the
above, such directions as may be given by the Central
Govi/State Govi./ Hon’ble Court from time to time shall be

complied with by the project proponent.

Part-Vil
{Monitoring)

j Whether any committee has been No.
formed for monitoring of the action
on condition stipulated

2. If no, give reason, if yes -

.

Give details of the committee.

¥ Reports of the monitoring committee | -

Part-Vill

13 Abstract reports of inspection of forest officer if
any

2. Remark of the CCF in regard to progress of the
action on stipulated conditions

3. Effect of the project on forest & wildlife

Submitted by:-

Divisiona%est Officer

Shiwalik Forest Division
/[$aharanpu
/ s
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PRO-FORMA

Monitoring of the action on stipulates conditions in the case of proposals approved by the
Government of India under Section ‘2’ of the Forest (Conservation) Act, 1980

Part —|
(General Particulars)

Name/Purpose of the proposal :  Rehabilitating and upgrading to 4-lane with paved shoulder
configuration of Chutmalpur - Ganeshpur section of NH-
72A and Roorkee-Chutmalpur-Saharanpur-UP/Haryana
Border section of NH-73 in the State of Uttar Pradesh
Proposal Number - FP/UP/ROAD/17752/2016

In Shivalik Forest Division. for the widening and strengthening
of Chutmalpur-Ganeshpur section (NH-72A) from km 4.10 to
16.00, and Roorkee-Chutmalpur-Saharanpur-Yamunanagar
(NH-73) from km 22 to 23, permission is granted for the non-
forestry use of 39.235 hectares of reserved forest land and for
the felling of 4,436 trees. Additionally, in the Saharanpur Social
Division. for four-lane widening and strengthening from km
28.300 to 70.00, permission is granted for the non-forestry use
of 30.966 hectares of protected forest land and for the felling of
3.408 trees. In total, permission is granted for the non-forestry
use of 70.201 hectares of reserved forest land and protected
forest land the felling of 7,844 trees.

Date of the Govt. of India’s letter : Government of letter no. 8B/U.P./06/48/2017/F.C./663 Dated

according permission 4122017 granted In-principle approval and letier no.
8B/U.P./06/48/201 7/F.C./181 Dated 06.04.2018 provided final
approval.

Area permitted to be diverted (in ha.) : 70.201 hectares (39.235 hectares under Shiwalik Forest
Division. Saharanpur, and 30.966 hectares under Social
Forestry Division, Saharanpur)

District & forest division :  District: Saharanpur (Shiwalik Forest Division, Saharanpur and
Social Forestry Division, Saharanpur)

Area actually diverted (in ha.) + 70.201 hectares (39.235 hectares under Shiwalik Forest
Division, Saharanpur, and 30.966 hectares under Social
Forestry Division, Saharanpur)

Part- Il \

(Compensatory Afforestation) N
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S.No., Extent District Division
1. | Khasara no./Survey no. (1).Saharanpur (Survey Topo sheetNO- |
53F/16, 53F/15,53F/11, 53F/12)(
Shajahanpur-1b, Shahjahanpur 2cii),
Khajnawar 2b, Kaluwala 2b, Sahansara-1,
Barkala-2b in Shiwalik Forest division)
(2). Jalon ( Survey Toposheet No.54 1/16,
54N/4)( Konch rang Mau forst block, Dangaya
Forest block, Madhogarh Range- Gopalpura
Forest Block in Jalon Forest Division Urai)
2. | Whether the afforestation is made on forest | Degraded Forest land
or non forest area.
3. | if non forest iand, whether the iand has NA
been declared as protected/reserved forest
(encl copy of the notification)
4. | if no, the steps taken to declare it protected | NA
forest.
5. | Whether the Afforestation cost was paid by | Yes
the user agency. Yes/No Shiwalik
6. | If yes, the amount paid (Rs.) Rs.27552631.00 (Rs.8224231.00 For Shiwalik Forest
Division & Rs. 19310400.00 For Jalon Division) | Division
& Jalon
Forest
7. | Whether the amount paid was deposited in | Fund deposited in CAMPA Fund. Division
separate fund and was utilized in addition to
the normal funds for forestry operation.
(Give details)
8. | Details of plantation raised Information related to Shiwalik Forest

(a)

Division & Jalon Forest Division

(b) Species planted.

Species planted in the areas of Shivalik Forest
Division-

Site Area (ha) | Species Planted
Common Scientilic
MName Mame
Shahjahap | 4.60 ta Sheesham i?ulb\:rgin T
ur IB ; oL N
Arjun Termnalio
arjuni
Kanjhi Gmelina
arborea
Teak Tectona
grandis
Bamboo Bambusoid
giac
Others Various
specics
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Shahjahap | 11.64 Ha Sheesham Dalbergia
(7 S15500
w2y Arjun Terminalia

arjuna
Kanjhi Gimeling
arboren
Teak Tectona
grandis
Ifamboo Hambusoid
cie
Others Various
£ species
Khajnawa | 6.23 Ha Sheeshom l)l:dhcrgiu
5i5500
r2B Arjun Terminulia
drjuni
Kanjhi Cimelina
arborea
Teak Fectona
prandis
Bamboo Bambusod
e
(thers Various
speeies
Kaluwala 2.29 Ha Sheesham Dalbergia
2B :iissmr '
\ Arjun ‘Terminalia
wrjuna
Kanjhi CGimelina
arboreit
Teak Tectona
grandis
Bamboo Bambusoid
cite
Others Various
species
- Sahansara | 2.80 Ha Khair Acacia
| catechy
Sheesham Dalbergia
518500
Teak Teetona
arandis
Ciutel Gmelina
: arborca
Barakala 17.60 Ha Sheesham Dalbergia
P el (R T S B sisso0 |
Teak Tectona
arandis
Cutsagon Prerocarpu
8
marsupiuim
Ciutel Gmelina
______ arboreq
Khair Acacia
citechu
Total 45.16 Ha

{c) if compensatory plantation not | N.A
made the reason for the lapses.

(d) Condition . of | Site Area Surviv | Av.Ht A‘v.
P [, B e LR (ha) al% | (In Girth -
...survival........av.Ht.......Av. girth Fest) {in Cor) |

Shahjaha | 4.60 87.22 8-12 10-14
pur IB
|
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Shahjaha | 11.64 | 87.24 | 8-12 10-14
pur 2C(i)

Khajnaw | 6.23 87.14 | 8-12 10-14
ar 2B

Kaluwal | 2.29 8728 | 8-12 10-14
a2B

Sahansar | 2.80 87.10 | 8-12 10-14
al

Barakala | 17.60 86 8-12 10-14
2B

9. | Remarks: In the above mentioned proposal, a total of 70.201 hectares of protected forest land

was inciuded, against which compensatory afforestation was carried out on a total of 140.565
hectares of degraded forest land. This included 45.16 hectares of degraded forest land within the
Shiwalik Forest Division, and 95.405 hectares of degraded forest land within the Jalaun Forest
Division, Urai. The afforestation was carried out in the following areas: 20 hectares in the Kaunch
Range, Mau Forest Block; 25.405 hectares in the Dang Gatai Forest Block: and 50 hectares in the
Gopalpura Forest Block of the Madhogadh Range.

(it should be mentioned that the plantation are identifiable as specifically related to the project)

Part 11l
(Plantation of dwarf trees in case of transmission line)
S.No.
1. | Number of trees planted Nil
2. | Year of planting Nil
3. | Expenditure (Rs.) Nil
4. | Present condition of plantation %Survival Av Ht “Av.Girth
Part-IV
(Reclamations of the area worked under mining quarrying)
S.No.
1. | Mining/quarrying work completed in

|
Year-Nil ‘

2. | Reclamation work done item of work

Areain ha.

Nil
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Present condition of the area worked/reclaimed : Nil
No reclamation work has been started possibly due to presence of mineralized area.

Part-V

(Conditions stipulated by Govt. of India other then mentioned above)

S5.No.

Condition

Comments

| In Principle Approval Condt. No 2(a) - As per the

orders given under A No. 566 in the Hon'ble
Supreme Court’s Writ Petition (Civil) 202/1995 and
as per the Government of India's letter no. 5-3/2007-
FC dated 05.02.2009, the Net Present Value (NPV)
of the specified amount will be deposited by the user
agency in CAMPA, New Delhi.

In compliance with the conditions. the
user agency has deposited an amount of
22,45,61.110.00 into the CAMPA fund.

corresponding to 39.235 hectares related |

to the Shiwalik Forest Division.

In Principle Approval Condt. No 2(b) Subsequent
to this, an online e-receipt of the deposited amount,
along with a compliance report of the In-principle
approval (which should include a detailed
breakdown of the deposited amount, such as
compensatory afforestation and details of the NPV
amount) should be submitted. Only after this, the
final approval will be considered.

The condition has been complied with,
and final approval has been issued by the
Government of India in this case.

In Principle Approval Condt. No 2(c).The user
agency will submit an undertaking certificate (by the
competent authority) stating that if the NPV (Net
Present Value) rate increases, the additional amount
will be deposited by the user agency.

Undertaking has been given by User
agency.

ha

In Principle Approval Condt. No (3) Afier final
approval, the boundary pillars of the proposed forest
area will be demarcated at the expense of the User
Agency. The latitude and longitude will also be
shown on the map and the pillars, and the forward
and backward bearing must be written in each pillar
of forest area.

Undertaking has been given by User
agency.

In Principle Approval Condt. No (4) The user
agency will submit an undertaking stating that, in
accordance with IRC standards and in compliance
with the order dated 16.11.2015 issued by the
Hon'ble National Green Tribunal (Central Zone
Bench, Bhopal) in Application No. 27/2015,
Babulal Jaju vs. Rajasthan Government, the user
agency will carry out plantation on both sides of the
road as well as on the median (if available) at its own
expense, under the direction the
Department.

of FForest

Undertaking has been given by User
agency.

InPrinciple Approval Condt. No (5) The muck
disposal plan shall be prepared by the User agency and

In compliance with the condition, the

muck disposal plan was submitted by
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sent to this office after getting it signed by the Divisional
Forest Officer.

the user agency that has been counter
signed by the Divisional Forest Officer,
Shiwalik, and forwarded to the higher
authorities along with compliance to the
terms of the In-principle approval.

In Principle Approval Condt. No (). The User
Agency and the State Government shall comply with all
the present and future applicable rules, law and
guidelines.

Undertaking has been given by User
agency.

In Principle Approval Condt. No (7) As per the
guidelines issued by the Ministry of Environment,
Forest and Climate Change, New Delhi, in letter no.
11-306/2014-FC(PT)dated 28.08.2015, after the
issuance of In-principle approval, the user agency
can begin the felling of proposed trees and start the
work only after complying with the conditions
mentioned in the In-principle approval, such as
compensatory  alforestation, NPV,  wildlife
conservation plan, plantation of dwarf medicinal
plants, and the transfer and mutation of forest land
in favour of the Forest Department

Certificate has been submitted by the
user agency.

Final approval (1) Legal status of forest land shall
remain unchanged.

Undertaking has been submitted by User |
agency in standard condition.

Final approval{@) During the construction and
maintenance of the project, no harm will be caused to the
flora and fauna of the surrounding area.

Undertaking has been submitted by User
agency.

0.

Final approval (5). Apart from the proposed land, no
cutting or filling of soil/stone will be done from/on the
surroundings forest land during the construction work.

Final approval(). The forest land shall not be used
for any other purpose other than that specified in the
proposal

Undertaking has been submitted by User
agency in standard condition.

Final approval(z). The User Agency will provide
LPG/Kerosene oil to the labourers/staff working at the
site during construction work, so that there is no damage
to the nearby forest .

Undertaking has been submilted by User
agency. '

Final approval(8). The user agency will not set up any
kind of camp for labourers/staff around the proposed
site/forest area .

Final approval (9). The proposed forest area will be
demarcated by boundary pillars at the expense of the User
agency. BEach pillar will have its number, DGPS
coordinates, Forward and Backward bearing and distance
from the adjacent pillar, The said demarcation work will
be compieted within 3 months of issuance of in-principle
approval .

Undertaking has been submitted by User
agency in standard condition.
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4. | Final approval (12). The user agency shall, if
necessary, obtain environmental clearance under the | 4gency.
provisions of the Environmental (Protection) Act 1986.

Undertaking has been submitted by User

I5. | Final approval (14). In case of non-compliance or
unsatisfactory compliance of any of the condition of the
proposal. the central government reserves the right to
revoke the proposal.

Part-Vl

(Condition informed by the state government in addition to the Government of India’s conditions and
other steps taken to preserve forest, wildlife & present soil erosion etc.)

| S.No Condition /Purpose Action taken

1 State Govt. Order’s Condition No. 15 - The project proponent | Certificate has been i
shall obtain no objection certificate from the land owning submitted by the user |
department of the protected forest land before starting the agency.
work,

2 State Govt. Order’s Condition No. 17 — No officers, Undertaking has been
employee. or contractor of the project proponent or any other | submitted by User agency
working under or connected with the said project shall in standard condition,
damage any forest property and in case any damage is
caused to the forest property by the said person, the [

i compensation determine by the concerncd DFO shall be
binding on the projectproponent . |

3 State Govt. Order’s Condition No. I8 — The Proposed forest Undertaking has been
land will remain in the use of project proponent during the period submitted by User agency
in question as long as the proponent need it for the said purpose. If | in standard condition.
the proponent does not need the proposed forest land or any part of
it, then the proposed forest land or such part of it as the cases may
be which is not required by the project proponent, will be returned
to the forest department, Govt. of Uttar Pradesh without paying
Sl S R ST Y R R B

4 State Govt. Order’s Condition No. 19 - The forest department Undertaking has been
officers and its other concerned officers shall have the right to submitted by User age ney
inspect the forest land in question at any time they deem necessary. | in standard condition.

5 State Govt. Order’s Condition No. 21 - According to Undertaking has been
Government of India letter no 5-3/2007 FC(PT) Dated 19-08-2010 | submitted by User agency.
and Letter no J-11013/41/2006-1A-11(1) dated 02.12.2009 the
praject proponent has to ensure that they have obtain
environmental clearance/approval from the competent level and
approval from the standing committee of National Board for
Wildlife, if applicable, separately before starting the work

6 State Govt, Order’s Condition Nao. 22- [f the land in question N/A
falls within sanctuary/national park, then permission has to be
taken separately from the Hon’ble Supreme Court, New Delhi

7 State Govt. Order’s Condition No. 23- Work will be started only -
after obtaining all legal/administrative clearance.
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8 State Govt. Order’s Condition No. 24- In addition to the above, | Undertaking has been
such directions as may be given by the Central Govt./State Govt./ submitted by User agency
Hon’ble Court from time to time shall be complied with by the in standard condition
project proponent. 3
Part-Vil
(Monitoring)
a % Whether any committee has been formed for monitoring of No |
the action on condition stipulated
2. | If no, give reason, if yes R I
Give details of the committee.
3. Reports of the monitoring committee NA
Part-viil A
i 2 Abstract reports of inspection of forest officer if -
any
2. Remark of the CCF in regard to progress of the -
action on stipulated conditions
3. Effect of the project on forest & wildlife -

Submitted by:-

Divisionaﬁorest Officer
Shiwalik Forest Division

S;Z}_ranpuv
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PRO-FORMA

Monitoring of the action on stipulates conditions in the case of proposals approved by the
Government of India under Section ‘2’ of the Forest (Conservation) Act, 1980

Part—l
(General Particulars)
: lImprovement, upgradation and construction of
Ganeshpur-Dehradun road (NH72A) in the state of Uttar
Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km
16.160 to km 19.785) to 4 lane configuration.
Proposal Number :- FP/UP/Road/45282/2020

Name/Purpose of the proposal

In Saharanpur, within the Shivalik Forest Division, the
widening and elevated road construction of National
Highway No. 72A (from Ganeshpur to Datkali Temple)
between km 16.000 and 33.000 (new chainage 0.000 to
16.160) requires 47.7054 hectares of forest land (including
5.1893 hectares of protected forest land and 42.5161 hectares
of reserved forest land) for non-forestry use under the Forest
Conservation Act, 1980. This includes permission for the
removal of 8,588 obstructive trees and plants (5,354 trees
and 3,234 plants).

Date of the Govt, of India’s letter
according permission

Area permitted to be diverted (in ha.)

District & forest division

Area actually diverted (in ha.)

The In-principle approval was granted by the Government of
India under letter No. 8B/UP/06/160/2020/FC/1108 dated
23.12.2020, and the Final approval was granted under letter
No. 8B/UP/06/160/2020/FC/229 dated 20.07.2021.

47.7054 Ha (5.1893ha Protected Forest & 42.5161ha.
Reserve Forest)
Dist. Saharanpur & Shiwalik Forest Division Saharanrpur

47.7054 Ha (5.1893ha Protected Forest & 42.5161ha.
Reserve Forest)

Part- 1l

(Compensatory Afforestation)

S.No.

Extent

District Divisi—i
|

on

Khasara no./Survey no.

H43L11, H43L16) (Budhavan 1B, Kaluwala Ib, lik
shahjahanpur 1b, Badshahibag 1b, kaluwala 2b, | Forest
shajahanpur-3b, Shiwalik forest Division | Divisi |
Saharanpur) : on

(1).Saharanpur (Survey Topo sheet NO — 53F/16, | Shiwa 7
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2 Whether the afforestation is made on forest or Degraded Forest land
non forest area.
3. If non forest land, whether the land has been NA
declared as protected/reserved forest (encl copy
of the notification)
4. If no, the steps taken to declare it protected NA
forest.
5 Whether the Afforestation cost was paid by the Yes
user agency. Yes/No
0. If yes, the amount paid (Rs.) Rs.2,30,85,000.00
75 Whether the amount paid was deposited in | Fund deposited in CAMPA Fund.
separate fund and was utilized in addition to the
Sl normal funds for forestry operation. (Give details) o .
8. Details of plantation raised

a.
b. Species planted. Species planted in the areas of Shivalik Forest Division-
4

64

Site Area Specics Planted
(ha) Common | Scientific
Name Name
Budhavan |B 10,00 | Shisham Dalbergiu
(Pelio Beat) L FAN (e o LSIRSOR
Katsaguan Tectona
grandis
Pilkhan Ficus virens
Jamun Syzygium
cumini
Amla Phyllanthus
cmblica
Peepal Ficus religiosa
Kaluwala 1B, 10.0 Shisham Dalbergia
Part | i e |_BISS00
Katsaguan Tectonn
e lgrandis
Pilkhan Fieus virens
Jamun Syzygium
cumin
Amla Phyllanthus
emblica |
Peepal Ficus rehigiosa
Kaluwala 1B, 7.0 Ha | Shisham Dalbergia
Part 2 515500
Katsaguan Tectona
grandis
Pilkhan Ficus virens
Jamun Syzygium
cuniini
Amla Phyllanthus
emblica
Peepal Ficus
_ Loreligiosa ol
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Shahjahapur 1B, | 15.00 | Shisham Dalbergia
Part 1 Ha et S15500
Kalsaguan Tectona
grandis
_Pilkhan Fieus virens
Jamun Syzygium
cumini
Amla Phyllanthus
emblica
| Peepal
Shahjahapur 18, | 5.00 Shisham
Part 2 Hast o SiS500
Kalsaguan Tectona
prandis
Pilkhan Fieus virens
Cdamun T Syzygium
i cumini
Amla Phyllanthus
emblica
Peepal Fieus religiosa
Badhshahibagh | 10.50 : =
113 Maganpura Ha
Beat
| (Basoowala)
Kaluwala 213, 10.00 - -
Babhariya Srot Ha
Part |
Kaluwala 213, 10.00 - -
Babhariya Srot | Ha
Pm 2 SR— 1.
Shahjahapur 383 | 10.0 - -
(Uchabada) Part | lla
|
Shahjahapur 3B | 10.0 - -
{Dabowala) Part | Ha
2
Total 95.50
If compensatory plantation not made the | N.A
reason for the lapses.
Condition of | Site area | Surviv | av.Ht | Av.
PIANtEtON e calisiisibatsvisvariscanvaiv e (ha) | al % {In CGiirth
wenssevesuEvivakll o aviite..,.Av. Feet) | (in
girth Cm)
Budhavan 1B (Pelio | 10.0 | 95.02 | 04-06 | 06-08
Beat) 1] :
Kaluwala 1B, Part 1 | 10.0 | 9503 | 04-06 | 06-08
0
Kaluwala 1B, Part2 | 7.00 | 95.06 | 04-06 | 06-08
Shahjahapur 1B, [50 | 9504 | 04-06 | 06-08
Part 1 0 g (s
Shahjahapur 1B, 5.00 | 95.05 | 04-06 | 0D6-08
Part 2
Badhshahibagh 1B 103 | - = 3
Maganpura Beat 0
(Basoowala)
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Kaluwala 2B, 10.0 - -
Babhariya Srot Part | 0

|

Kaluwala 23, 10.0 - -
Babhariya Srot Part | 0

2

Shahjahapur 3B 10.0 - -
(Uchabada) Part 1 0

Shahjahapur 313 10.0 - -
(Dabowala) Part 2 0

9. | Remarks: In the case of Civil Appeal No. 2570-2571 of 2022 titled “Citizen of Green Doon v/s Union of India &

Ors,” the Supreme Court, by its order dated 19.04.2022, established a 15-member Oversight Committee chaired by
the Director General of Forests and Special Secretary, Ministry of Environment, Forest and Climate Change,
Government of India, The first meeting of this Oversight Committee was held on 30.05.2022, and the minutes of
this meeting were issued by MoEF&CC under letter No. 10-37/2021-ROHQ dated 06.06.2022. According to point
7(2) of these minutes, a Subcommittee was formed to assess the suitability of compensatory afforestation and
additional afforestation sites. The Subcommittee inspected the compensatory afforestation sites and found 5 sites
totaling 48.50 hectares unsuitable for afforestation. New sites were selected in their place, and these were approved
by the REC in the 9th meeting of the Regional Empowered Committee held on 06.09.2023. Afforestation on the
newly approved sites, totaling 50.50 hectares, has not yet been carried out and is proposed for the monsoon season

of 2025.
Partill
: (Plantation of dwarf trees in case of transmission line)
S.No.
1. | Number of trees planted Nil
2. | Year of planting Nil
3. | Expenditure (Rs.) Nil
4. | Present condition of plantation %Survival  AvHt Av.Girth
Part-1lV
(Reclamations of the area worked under mining quarrying
S.No.
1. | Mining/quarrying wark completed in Year-Nil
2. | Reclamation work done item of work Areain ha. Year Expenditure
Nil Nil
3, | Present condition of the area worked/reclaimed : Nil
No reclamation work has been started possibly due to presence of minera_"li_zgq area.

Part-V
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(Conditions stipulated by Govt. of India other then mentioned above)

67

FS.NO.

Condition

Comments

Ist stage cond.-(1)- Legal status of the forest
land shall remain unchanged.

Undertaking has been submitted by User agency.

Ist stage cond.-(4)- The State Governiment shall
charge the Net Present Value (NPV) for the
47.7054 ha. Forest area to be diverted under this
proposal from the User Agency as per the orders of
the Hon’ble Supreme Court of India dated 30-10-
2002. 1-08-2003.28-3-2008.24-4-2008, and 9-5-
2008 in IA No. 566 in WP No. 202/1995 and as
per the guidelines issued by the Ministry vide
letters No. 5-1/1998-FC(Pt.11) dated 18-09-2003
as well as letter No. 5-2/2006-FC dated 03-10-
2006 and 5-3/2007-FC dated 05-02-2009 in this
regard.

In compliance with the conditions, the User Agency
has deposited the Net Present Value (NPV) of
23.83,07.436.00 for 47.7054 hectares of forest land
into the CAMPA fund.

Ist stage cond.-(5)-Additional amount of the NPV
of the diverted forest land if any becoming due
after finalization of the same by the Hon’ble
Supreme Court of India on receipt of the report
from Expert Committee, shall be charged by the
State Government from the User Agency. The user
Agency shall furnish an undertaking to this effect.

Undertaking has been submitted by User agency.

Ist stage cond.-(6)-User agency shall restrict the
felling of bare trees to minimum number in the
diverted forest land and the trees shall be felled
under the strict supervision of the State Forest
Department and the cost of felling of trees shall be
deposited by the User Agency with the State Forest
Department.

Certificate has been submitted by User agency.

Ist stage cond.-(7)-The complete compliance of
the FRA 2006 shall be ensured by way of
prescribed certificate from the concerned District
Collector.

Certificate has been submitted by User agency.

Ist stage cond.-(8)- Strip plantation on both sides
and central verge of the road shall be raised at the
cost of user agency as per the IRC norms in
compliance of order dated 16-11-2015 passed by
Hon’ble NGT, Central zone Bhopal in A No
27/2015(Babulal Jaju V/s Rajasthan Government).

Undertaking has been submitted by User agency.

Ist stage cond.~(9)- Speed regulating signage will
be erected along the road at regular intervals in the
Protected Areas/Forest Area.

Undertaking has been submitied by User agency.

Ist stage cond.~(10)- The user agency shall
provide suitable under/over pass in Protected arca
[Forest area  as recommendation  of
CWLW/NBW/FAC/REC.

Undertaking has been submitted by User agency.

Ist stage cond.-(11)- User agency shall botain
Environmental Clearance as per the provisions of
the Environmental (Protection) Act 1986 if
applicable.

Undertaking has been submitted by User agency.
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Ist stage cond.~(12)- The layout plan of the
proposal shall not be changed without prior
approval of Central Government

Undertaking has been submitted by User agency.

ist stage cond.-(13)-INo Jabour camp shall be
established on the forest land.

Undertaking has been submitted by User agency.

st stage cond.-(14)- Sufficient firewood
preferably the alternate fuel shall be provided by
the User Agency to the labourer after purchasing
the same from the State Forest Department or the
Forest Development Corporation or any other legal
source of alternate fuel.

Undertaking has been submitted by User agency.

14

Ist stage cond.-(15)- The boundary of the diverted
forest land shall be suitably demarcated on ground
at the project cost as per the directions of the
concerned Divisional Forest Officer,

Undertaking has been submitted by User agency.

Ist stage cond.-(16)- No additional or new path
will be constructed inside the forest arca for
transportation  of construction  materials  for
execution of the project work.

Undertaking has been submitted by User agency.

Ist stage cond.-(17)- The period of diversion under
this approval shall be co-terminus with the period
of lease to be granted in favor of the user agency
or the project life whichever is less.

Undertaking has been submitted by User agency.

Ist stage cond.-(18)-The forest land shall not be
used for any purpose other than that specified in
the project proposal.

Undertaking has been submitted by User agency.

Ist stage cond.-(19)- The forest land proposed to
be diverted shall under no circumstances be
transferred to an other agencies, department or
person without prior approval of Govt. of India

Undertaking has been submitted by User agency.

Ist stage cond.-(20)- Violation of any of these
conditions will amount to violation of Forest
(conservation) Act 1980 and action would be taken
as per the MOEF&CC guidelines F.NO. 11-
42/2017-FC dt 29-01-2018

Undertaking has been submitted by User agency.

20

Ist stage cond.-(21)- Any other condition that the
ministry of Environment, Forest & Climate change
may stipulate from time to time in the interest of
conservation protection and development of forest
& wildlife.

Undertaking has been submitted by User agency.

Ist stage cond.-(22)- As far as possible maximum
number of trees shall be translocated according to
a detailed scheme for translocation of suitable
plants prepared in consultation with the State
Forest Department and the cost for the same shall
be borne by the user Agency.

A total of 155 trees have been translocated.

1
[55]

Ist stage cond.-(23)- All Funds received form the
user agency under the project shall be
transferred/deposited to  CAMPA  fund only
through c-portal (https://parivesh.nic.in/)

the CAMPA fund.

Ist stage cond.-(24)- The compliance report shall
be uploaded on e-portal (https://parivesh.nic.in/)

The compliance report for the conditions of the in-
principle approval has been uploaded online by the
User Agency.

24

IInd stage cond. No.17- A detailed report on
wranslocation shall be sent by the State forest

Compliance will be done.
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department once the process of translocation is
completed. :

-

Part-VI

(Condition informed by the state government in addition to the Government of India’s conditions and
other steps taken to preserve forest, wildlife & present soil erosion etc.)

Condition /Purpose

Action taken |

(State Govt. Order’s Condition No. 20): No officers,
employee, or contractor of the project proponent or any other
working under or connected with the said project shall
damage any forest property and in case any damage is
caused to the forest property by the said person, the
compensation determine by the concerned DFO shall be
binding on the project proponent .

State Govt. Order’s Condition No. 21 — The Proposed forest
Jand will remain in the use of project proponent during the period
in question as long as the proponent need it for the said purpose. If
the proponent does not need the proposed forest land or any part of
it, then the proposed forest land or such part of it as the cases may
be which is not required by the project proponent, will be returned
to the forest department, Govt. of Uttar Pradesh without paying
any compensation.

State Govt. Order’s Condition No. 22 - The forest department
officers and its other concerned officers shall have the right to
inspect the forest land in question at any time they deem necessary.

State Govt. Order’s Condition No. 24 - According to
Government of India letter no 5-3/2007 FC(PT) Dated 19-08-2010
and Letter no J-11013/41/2006-1A-11(1) dated 02.12.2009 the
project proponent has to ensure that they have obtain
environmental clearance/approval from the competent level and
approval from the standing commilttee of National Board for
Wildlife, if applicable, separately before starting the work

Wildlife clearance has been
issued by the Ministry of
Environment, Forest and
Climate Change (MoEF&CC),
Wildlife Division, New Delhi,
as per letter No, F.No. 6-
168/2020 WL dated
01.02.2021, and by the
Principal Chief Conservator of
Forests (Wildlife), Uttar
Pradesh, as per letter No.

Stale Govt, Order’s Condition No. 25- If the land in question
falls within sanctuary/national park, then permission has to be
taken separately from the Hon’ble Supreme Court, New Delhi

State Goyt. Order’s Condition No. 26- Work will be started only
after obtaining all legal/administrative clearance,

State Goyt. Order’s Condition No. 27- In addition to the above,
such directions as may be given by the Central Govt./State Govt./
Hon’ble Court from time to time shall be complied with by the
project proponent.

_work.

State Govt. Order’s Condition No. 28 - The project proponent
shall obtain no objection certificate from the land owning
department of the protected forest land before starting the
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action on stipulated conditions

9 State Govt. Order’s Condition No. 29 — The permission order | Undertaking has been given
in question is being issued on the basis of the by the User agency.
report/recommendations of the CCF/Nodal Officer, Uttar
Pradesh, Lucknow. In future if any fact is concealed in the
case or any other fact against the rule come to light, then

: ‘CCF/Nodal Officer will be himself responsible,
10 State Govt. Order’s Condition No. 30 - The CCF/Nodal 2l R
Officer, Uttar Pradesh, Lucknow will provide his verification
report to the government regarding the above terms and
| conditions related to the project. i

11 State Govt. Order’s Condition No. 31 - There are 8588 trees (| A total of 155 trees have been
5354 trees and 3234 saplings) obstructing the project. translocated.

Therefore E'TT will be complied under the issued agenda
dated 16.08.2021.
Part-VIl
(Monitoring)
1 Whether any committee has been | Yes
formed for monitoring of the action |
on condition stipulated
2. If no, give reason, if yes | In the case of Civil Appeal No. 2570-2571 of 2022 titled
“Citizen of Green Doon v/s Union of India & Ors,” the
Giye details of the committee. Supreme Court, by its order dated 19.04.2022, established a
| 15-member Oversight Committee chaired by the Director
General of Forests and the Special Secretary of the Ministry
of Enviranment, Forest and Climate Change, Government of
India,

3. Reports of the monitoring committee | The first meeting of the Oversight Committee was held on
30.06.2022, the second meeting on 15.07.2022, the third
meeting on 07.11,2022, the fourth meeting on 16.01.2023, the
fifth meeting on 16.05.2023, and the sixth meeting on
11.12.2023. The minutes of the first five meetings are
attached, while the minutes of the sixth meeting are yet to be
received.

Part-Vill

i Abstract reports of inspection of forest officer if

any

2 Remark of the CCF in regard to progress of the

L3.

Effect of the project on forest & wildlife

Specific Observation

1. In compliance with point 07 of the minutes dated 29.06.2023 from the fifth meeting of the Oversight
Committee established by the Supreme Court's order on 19.04.2022, & subcommittee was formed under
the chairmanship of DDGF (Central), Ministry of Environment, Forest and Climate Change, Regional Office
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Dehradun. This Subcommittee inspected the under-construction road (Ganeshpur-Dehradun, NH 72A) on
21.12.2023. During the inspection, it was directed to form a committee under the Sub Divisional Forest
Officer to measure the actual width of the road at various chainages. The committee, led by the Sub
Divisional Forest Officer of Shivalik Forest Division, found that the road was constructed with an excess of
0.038958 hectares of land. Consequently, a case has been registered under Section 26 of the Indian Forest
Act, 1927, for the Mohand Range (Case No. 31/2023-24), and the investigation process is currently
underway.

Submitted by:-

[

Divisional Forest Officer
Shiwalik Forest Division

Sahgranpu
M
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Flle NO.TU-37/2021-ROHQ

By Speed Post/E-mail
Government of India

Ministry of Environment, Forest and Climate Change
(ROHQ Division)
LR L 2 2
- Indira Paryavaran Bhawan,
ik Jor Bagh Road, Aliganj, New Delhi-110003
Dated:  6th June, 2022

OFFICE MEMORANDUM

Sub: Minutes of the First Meeting of Oversight Committee constituted
under the direction of Hon’ble Supreme Court of India’s order dated

19.04.2022 in Civil Appeal Nos. 2570-2571 of 2022 titled as “Citizens of
Green Doon vs Union of India & Ors.”- reg.

The undersigned is directed to forwarded herewith minutes of the First
Meeting of Oversight Committee constituted under the direction of Hon’ble Supreme
Court of India’s order dated 19.04.2022 in Civil Appeal Nos. 2570-2571 of 2022 titled
as “Citizens of Green Doon vs Union of India & Ors.” held on goth May, 2022 at 04:30

P.M. in Krishna Conference Room of Indira Paryavaran Bhawan, Jorbagh Road,
Aliganj, New Delhi for necessary action and compliance.

Encl: As above W 1%
(Abhijit Roy)
Under Secretary to the Government of India
Tel: 011-208 19387
E-mail: abhijit.roy@nic.in
Distribution:

1. Additional Chief Secretary (Forest), Government of Uttarakhand.

2. Dr. Anil Prakash Joshi, Founder of the Himalayan Environmental Studies and
Conservation Organisation (H ESCOQ).

- Mr Vijay Dhasmana (E-mail: vijay.dhasmana@gmail.com).
+ Director, WII, Dehradun, Gol.

- Chairman, Central Pollution Control Board.

- Chairman, Uttarakhand Pollution Control Board.
- PCCF (Wildlife), Government of Uttarakhand.

- PCCF (Wildlife), Government of Uttar Pradesh.

. State Environment Impact Assessment Authority, Uttarakhand.
10.Director, FR1, Dehradun,

11.Commissioner, Saharanpur.

LT TR - « B ERN = A ©; (R - S

12.Commissioner, Dehradun.
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13.Conservator of Forest, Dehradun, Government of Uttarakhand.
14.Conservator of Forest, Saharanpur, Government of Uttar Pradesh.
15.The Regional Officer, IRO, Dehradun, MoEF&CC.

16.The Regional Officer, IRO Lucknow, MoEF&CC.

Copy for information to;

1. PPS to DGF&SS, MoEF&CC.

2. IGF (RKP)/DIGF (ROHQ), MoEF&CC.

3. Shri Pankaj Kumar Mourya, GM (Tech)-cum-Project Dlrector National
nghways Authority of India, PIU, Vasant Vihar, Dehradun-248006.
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Minutes of the first meeting of Oversight Committee constituted on the
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directions of Hon’ble Supreme Court’s Order dated 19.04.2022 in Civil
Appeal Nos. 2570-2571 of 2022 titled “Citizen of Green Doon vs Union of
India & Others” held under the Chairma;:ship of Director General of

Forests and Special Secretary, Ministry of Environment, Forest and
Climate Change on 30.05.22,

First meeting of Oversight Committee constituted on the directions of Hon’ble
Supreme Court’s Order dated 19.04.2022 in Civil Appeal Nos. 2570-2571 of 2022

titled “Citizen of Green Doon vs Union of India & Others” held under the

Chairmanship of Director General of Forests and Special Secretary, Ministry of

Environment, Forest and Climate Change (MoEF&CC) on 30t May, 2022 at 04:30
P.M. at Krishna Conference room, Jal Wing, Indira Paryavaran Bhawan, MoEF&CC,
New Delhi. Members of the Oversight Committee and -officers from MoEF&CCC
attended the meeting. The list of participants is attached as Annexure-I.

2. IGF (FC/ROHQ), MoEFCC welcomed all the participants and requested to proceed

for the presentation prepared by NHAI, Govt. of Uttar Pradesh and Govt. of
Uttarakhand and the deliberation on the issues.

3. NHAI gave the presentation and gave the information regarding progress of he
work. Moreover, the officials of the NHAI underlined the issue of need of muck
disposal from the excavation site to the other site either with in the RoW or to a
private land under intimation to the forest department. NHAI officials told that it

will be a big problem to dispose surplus muck i.e. 64,000 cm3 during coming .

monsoon season otherwise it may damage adjoining forest area and may adversely
impact the natural flow of torrents in the area of works . NHAI officials also claimed
that as per norms of the project 85% muck is disposed at the project site itself.

4. Dr. Dheeraj Pandey, CCF (Shivalik Circle), Govt. of Uttarakhand in his
presentation explained about the Additional Compensatory Afforestation of 10 ha.,
status of tree felling, status of muck disposal, mitigation measures for protection of
wildlife, identification of crossing zones, preparation of wildlife management plan
and requirements of equipment, and tentative cost summary of the project related to
wildlife management and mitigation measures to be taken.

5. 8hri N.K. Janoo, CCF, Govt. of Uttar Pradesh gave a brief about the status of issues
related to royalty and muck disposal. It was informed that Govt. of UP has gave
clarification that no royalty is to be taken and this issue related to royalty has been
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resolved. However, he insisted that in case of transportation of muck, which is forest
produce, transit permit by depositing transit fee, will be applicable in the matter
unless clarified and exemption if any given by the State Government. Moreover, he
also insisted that since only 12,018.17 cum muck has to be disposed of and
transported away from the construction site, therefore NHAI has to give the details of
the transportation plan and if there is any revision in muck disposal plan proposed,
the same may also be intimated to all concerned.

6. Dr. Anil Prakash Joshi, emphasized the importance of eco-system restoration and
need of taking the plantation activities more holistically by including works of soil
and moisture conservation. -

7. After hearing the views from NHAI, Govt of Uttarakhand and Uttar Pradesh;.

following decigions/discussions took place in the meeting-

(1) Height of the Underpass/ Flyover - The NHAI will ensure that the locations and
heights of underpasses/overpasses should be as per WII's recommendations,
approval accorded by the SCNBWL and as directed by the Hon'ble Supreme Court
and that needs to be seen in the field. NHAI officials were also apprised that any
change in this is beyond the scope of the committee. Moreover, details of mitigation
measures including numbers and designs of the mitigation structures shall be
provided by the NHAI to the members of the committee. The NHAI officials were
directed to ensure the mitigation measure without any deviations of any kind and to
comply the terms and conditions of the approvals accorded and directions given.

(2) To ensure the suitability of bath CA land and additional CA land, a subcommittee
consist of Shri Anil Joshi, Shri Vijay Dhasmana, Shri N K Janu, Shri Dheeraj Pandey
and Shri Dinesh Kumar shall visit the identified sites and give a report with in one
month along with the suggestions if any.

(3) The Committee decided that an eco-restoration plan of the affected area including

of CA and Additional CA area shall also be prepared in addition to compensatory
afforestation plan. Committee also requested both the Government of UP a‘nd_‘"'

Uttarakhand to have combined eco-restoration plan of the landscape under effect and
submit the report within one month. Shri N.K. Janoo, CCF, Govt. of UP will be thié
Nodal Officer for this task, «

(4) State of UP may allow the disposal of muck before the advent of monsoon, as
requested by the NHAI, subject to strict compliance of muck disposal plan as
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approved and payment of transit fee and other levies_ as applicable in the Acts and
rules applicable for such transportation. However, the committee is of the view that
in case there is any disagreefnent between State of UP and NHAI regarding transit
permit/payment of transit fee, the same may be resolved in time, however the
disposal of muck may be allowed by the State of UP, in case the NHAI gives an
undertaking to abide the decision of the State of UP in this regard. It is necessary for
avoiding damage to the forest and area due to non disposal of muck and change in the
course of torrential streams in monsoon. '

(5) The Committee also directed NHAT to submit the KML files for additional CA to
IRO Dehradun and Lucknow for examining and DSS verification done and a report
submitted by them to committee with in 15 days,

(6) Director, CPCB requested to have a bio-diversity conservation plan and suggested
that an expert/Consultant may be engaged by NHAI to see the effect on the
river/rivulets. On this Chairman advised that this issue will be included in the eco-
restoration plan to be submitted/prepared by the concerned State Governments.
Necessary expert opinion ean be provided by WII if necessary.

(7) It was decided that the next meeti ng of the committee will be Uttarakhand and the

same will be coordinated by CCF Dehradun Shri Dheeraj Pandey in consultation with
NHALI

The meeting ended with the vote of thanks to all.

Ea TS

1. Shri C.P. Goyal, Director General of Forests & Special Secretary, Ministry of

Environment, Forest and Climate Change (MoEF&CC), Government of India
(Gol).

2. Dr. S.P. Yadav, Additional Director General of Forest (FC & Project Tiger)/
MS-NTCA/Director (WII), MoEF&CC, Gol.

3. Shri R.K. Sudhansu, Principal Secretary, Forest & Environment, Government
of Uttarakhand.

4. Shri Ramesh Pandey. Inspector General of Forests (FC/ROHQ), MoEF&CC,
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Gol.

5. Shri Pankaj Agrawal, Additional Principal Chief Conservator of Forests,
Integrated Regional Office, Dehradun, MoEF&CC, Gol.

6. Dr. Anil Prakash Joshi, Founder of the Himalayan Environmental Studies and
Conservation Organisation (HESCO).

7. Mr. Vijay Dhasmana

8. Shri A.K. Vidyarthi Director, Central Pollution Control Board, New Delhi.

9. Shri N.X. Janoo, Chief Conservator of Forest, Government of Uttar Pradesh.

10.Dr. Dheeraj Pandey, Chief Conservator of Forest (Shivalik Circle), Govt. of
Uttarakhand. :

11.Dr. Vijay Dhasmana, Vice Chancellor, Swami Ram Himalaya University,
Swami Ram Nagar Jolly Grant, Dehradun-240016.

12.Shri S.S. Pal, Chief Environmental Officer, State Pollution Control Board
(SPCB), Govt. of Uttarakhand.

13.8hri P.K. Joshi, Environmental Engineer, SPCB, Govt. of Uttarakhand

14.Shri Lokesh M., Commissioner, Saharanpur, Govt. of Uttar Pradesh

15.Shri Sushil Kumar, Commissioner, Garhwal, Dehradun, Govt. of Uttarakhand.

16.Ms. Shweta Sain, Divisional Forest Officer, Govt. of Uttar Pradesh.

17.8hri N.M. Tripathi, Divisional Forest Officer, Dehradun, Govt. of

Uttarakhand.
18.Shri Dinesh Kumar, Scientist ‘G’, Forest Research Institute (FRI), Dehradun.
19.Dr. B. Mukhopadhyay, Environment Director, Environment D‘ivision, National
Highways Authority of India (NHAI), Govt. of India.

20.8hri Pankaj Kumar Mourya, GM (Tech)-Cum- Project Director, NHAI, PIU,
Vasant Vihar, Dehradun-248006.

21.Shri Rohit Panwar, NHAI.
22.8hri Sanjeev Sharma, Authority Engineer for NHAI (TPF).

23.Shri Manoj Kumar Khandelwal, Technical Officer (Forestry), ROHQ Division,
MoEF&CC, Gol.
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By Speed Post/E-mail
Government of India

Ministry of Environment, Forest and Climate Change
3 (ROHQ Division)
3% N
Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj, New Delhi-110003
o Dated: 5 51hJuly, 2022

OFFICE MEMORANDUM

Sub: Minutes of the Second-Meeting of Oversight Comm.itl’:ee constntutc:(cil
under the direction of Hon’ble Supreme Court of India’s ord.e_r date
19.04.2022 in Civil Appeal Nos. 2570-2571 of 2022 titled as “Citizens of
Green Doon vs Union of India & Ors.”- Follow-up — regarding.

The undersigned is directed to forward herewith minutes of‘ the Second
Meeting of Oversight Committee, constituted under the direction of Hon’ble SuPT_eme
Court of India’s order dated 19.04.2022 in Civil Appeal Nos. 2570-2571 of 2022 titled
as “Citizens of Green Doon vs Union of India & Ors.”, which was held gn_der the
chairmanship of Director General of Forests and Special Secretary, Mlmstryl of
Environment Forest and Climate Change (MoEF&CC) on 15t July 2022 at 1.30 P.M.
at F.R.I. Dehradun (Uttrakhand) for necessary action and compliance.

Encl: As above W ra
(Abhijit Roy)
Under Secretary to the Government of India
Tel: 011-2081 9387
E-mail: abhijit.roy@nic.in
Distribution:
1. Additional Chief Secretary (Forest), Government of Uttarakhand.
2

- Dr. Anil Prakash Joshi, Founder of the Himalayan Environmental Studies and
Conservation Organisation (HESCO).

- Mr Vijay Dhasmana (E-mail: vijay.dhasmana@gmail.com)

. Director, WII, Dehradun, Gol. .

. Chairman, Central Pollution Control Board.

- Chairman, Uttarakhand Pollution Control Board.

. PCCF (Wildlife), Government of Uttarakhand.

- PCCF (Wildlife), Government of Uttar Pradesh.

. State Environment Impact Assessment Authority, Uttarakhand.
10.Director, FRI, Deliradun.

11.Commissioner, Saharanpur.

12.Commissioner, Dehradun.

13.Conservator of Forest, Dehradun, Government of Uttaralkhand.

14.Conservator of Forest, Saharanpur, Government of Uttar Pradesh.
~ 15.The Regional Officer, IRO, Dehradun/ Lucknow, MoEF&CC.

ooNoO AW

Copy to
1. PPS to DGF&SS, MoEF&CC, Gol.
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2. IGF (RKP), MoEF&CC, Gol.

3. DIGF (ROHQ), MoEF&CC, Gol.

4, Shri Pankaj Kumar Mourya, GM (Tech)-cum-Project Director,
Highways Authority of India, PIU, Vasant Vihar, Dehradun-248006.

National
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Minutes of the second meeting of Oversight Committee constituted on the
directions of Hon’ble Supreme Court’s Order dated 19-04-2022 In Civil
Appeal Nos. 2570-25710f 2022 titled “Citizen of Green Doon vs Union of
India & Others” held under the Chairmanship of Direptor General of
Forest and Special Secretary, Ministry of Environment, Forest and
Climate Change held on 15" July, 2022

Secm}d- meeting of Oversight Committee constituted on the directions of
Hon’ble Supreme Court’s Order dated 19-04-2022 in Civil Appeal Nos. 2570-2571 of
2022 titled “Citizen of Green Doon vs Union of India & Others” held under the
chairmanship of Director General of Forests and Special Secretary, Ministry of
Environment Forest and’ Climate Change (MoEF&CC) on 150 July 2022 at 01.30
P.M. at F.RI Dehradun (Uttrakhand). Members of the Oversight Committee and
officers attended the meeting. The list of participants is attached as Annexure-I.

2. DG Forest & Special Secretary, MoEFCC welcomed all the participants and
directed to proceed for the presentation prepared by NHAL followed by Govt.
of Uttar Pradesh and Govt. of Uttarakhand and the deliberation on the issues. The

meeting was followed by the site visit of the Shiwalik- Dehradun road (total 19.785
Km) by the oversight committee and concerned officials.

3. NHAI gave the presentation and gave the information regarding progress of the
work. The following issues were discussed by NHAI -

a) Suitability of both CA Land and additional CA Land, reg_arding the same the
subcommittee constituted on 30.05.2022 is required to submit the report.

b) Eco restoration plan of the affected area, the Govt. of UP and Uttrakhand has

been directed in the previous meeting to submit combined eco restoration plan of
the landscape.

¢) Disposal of Muck— NHAI officials told that the muck being generated at site is
being disposed as per the Muck Disposal Plan submitted by NHAL

d) Examining and DSS verification of CA 4nd -additional CA land, regarding the
same needful actions being taken.

e) Network connectivity in the project area — NHAI requested for consent of the
committée may be praovided for installation of telecom connectivity towers in the
area so that in case of emergency or accident on high speed corridor, incident
management services can be contacted in the time and necessary support may be
provided to the road accident victim during the golden hour.

f) Provision of light and sound barrier in the elevated corridor— regarding the fs,%‘:“;
NHAI requested for permission of oversight committee req red to al
installation of optically transparent sound barrier for panoramic view of area.

g) Status of'TrM&pl&ntcc’l trees. _

1) Construction of around 300 m view point on both side of project area including
Forest and Police chowki,

i) Transit fee of muck, NHAI official informed that PD PIU .vaSant Vihar ,\ridefthe‘;:
letter dated 23. 06.2022 has submitted an undertaking to the UP fore
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department to pay the charges/fees (if any) for the muck transported for utilization
in the project as per clarification received from Govt of UP.

4. Shri N.K. Janoo, CCF / CF In-charge Saharanpur, Govt of Uttar Pradesh gave
presentation on Integrated Eco-restoration plan, in which various works }1ke
Integrated Biodiversity Conservation & wildlife Mitigation Plan, ANR/Plantation,
Soil and Moisture conservation work, Forest Fire management, Renovation of

existing infrastructure, Awareness, publicity & Extension, Monitoring &Evaluation
etc has been provided in the Eco-restoration plan.

5. Dr. Dheeraj Pandey, CCF Shiwalik Circle, Govt of Uttrakhand gave presentation on
Eco restoration plan of Uttrakhand and explained about all the wor‘fcs to be done
under the Eco-restoration plan like Integrated Biodiversity Conservation & Wﬂdl}fe
Mitigation Plan, ANR/Plantation, Soil and Moisture conservation work, Forest Fire

management, Renovation of existing infrastructure, Awareness, publicity &
Extension, Monitoring &Evaluation etc.

6. Dr Anil Prakash Joshi emphasized the importance of eco-system restoration and
invited all members of Over-sight committee and subcommittee to visit HESCO,

Dehradun, Uttrakhand, while requesting to keep the next meeting of Oversight
Committee at HESCO, Dehradun.

7. After hearing the views for NHAI, Govt of Uttarakhand and Uttar Pradesh
following discussion/decisions were taken place in the meeting-

(1) To ensure the suitability of both CA land and additipnal CA !and, the
subcommittee constituted by the decision taken in the previous meeting dated
30.05.2022 required to take action and submit the report within 15 days.

(2) To review the Eco restoration plan prepared by Govt of Uttrakha.n:d and Govt
of Uttar Pradesh, a new subcommittee headed by of Dr: S.P. Yadav with Dr. Anil

Praksh Joshi, DFO Dehradun, DFO Shiwalik and representative of NHAI shalb

review the Eco restoration plan and submit a final report before next meetind.

DFO Shiwalik will be the member secretary of the above subcommittee and”

coordinate accordingly.

(3) Regarding network connectivity issue, the committee decided to take up the

matter with DoT for best possible and practical solution of. the network
conniectivity issue. '

(4) For installation of sound and light barriers, the comumittee decided tha_t-NHﬂlA'l
ta submiit their plan map to PCCF (WL) Uttrakhand, who will decide the
suitability of locations for installation of sound.and light barriers.

(5) Transplantation of trees — the committee directt;d for joint site i'n_s_pm?iq.n bﬁ;
Forest department and NHAIL All conditions laid in MoU for translocations ©
trees shall be complied by NHAIL :

(6) Regarding construction of around 300 meter view point, the commlttee VTVES
of view that provision of view point will cause safety issues for the road users., . e
committee recommended that the lay-by should be used only for forest/police
chowki and for accident relief management purposes.
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The meeting ended with the vote of thanks to all.

An_nexgre-l
List of partici the meeti 1d on 15 July 2022 und
Chairmanship of D EF& C
15

~Novn; w

[os]

Shri C.P. Goyal, Director General of Forests & Special Secretary, Ministry of

Environment, Forest and Climate Change (MoEF&CC), Government of India
(Gol).

. Dr. S:P. Yadav, Additional Director General of Forest (FC & Project Tiger)/

MS-NTCA/Director (WII), MoEF&CC, Gol.

. Shri R.K. Sudhansu, Principal Secretary, Forest & Environment, Government

of Uttarakhand.

. Smt. Mamta Sanjeev Dubey, PCCF&HoFF, Government of Uttar Pradesh.

. Shri K.P. Dubey, Chief Wildlife Warden, Government of Uttar Pradesh.

. Shri Sameer Sinha, Chief Wildlife Warden, Government of Utta:akhand._ B
. Dr Anil Prakash Joshi, Founder of the Himalayan Environmental Studies an

Conservation Organisation (HESCO), Dehradun.

. Shri Pankaj Agarwal, Additional Principal Chief Conservator of Forest,
¥

Integrated Regional Office, Dehradun/Lucknow, MoEF&CC, Gol.

Shri N.K. Janoo, Chief Conservator of Forest (Meerut), Government of Uttar
Pradesh.

10.Dr. Dheeraj Pandey, Chief Conservator of Forest (Shivalik Circle) Government

of Uttrakhand.

11.8hri N.M. Tripathi, Divisional Forest Officer, Dehradun, Government of

Uttarakhand.

12.Ms. Shweta Sain, Divisional Forest Officer, Shivalik Division, Saharanpur,

Government of Uttar Pradesh.

13.Dr. Dinesh Kumar, Scientist’ ‘G’ Forest Research Institute (FRI), Dehradun.
14,Mr. C P Sinha, Regional Officer, NHAI, Uttrakhand.

15.Dr. B. Mukhopadhyay, Environment Director, Environment Division,

National Highways Authority of India (NHAI) Govt. of India.

16.8hri Rohit Panwar, Site Engineer, NHAI. : _
17.Representative of State Pollution Control Board, Government of Uttarakhand.
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eed P -mail
Government of India
Ministry of Environment, Forest and Climate Change
(ROHQ Division) '
HR R NN

Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj, New Delhi-110003
Dated: -, 2>3November, 2022

OFFICE MEMORANDUM

Sub: Minutes of the Third Meeting of Oversight Committee constituted
under the direction of Hon’ble Supreme Court of India’s order dated
19.04.2022 in Civil Appeal Nos. 2570-2571 of 2022 titled as “Citizens of
Green Doon vs Union of India & Ors.”- regarding.

The undersigned is directed to forward herewith minutes of the Third
Meeting of Oversight Committee, constituted under the direction of Hon’ble Supreme
Court of India’s order dated 19.04.2022 in Civil Appeal Nos. 2570-2571 of 2022 titled
as “Citizens of Green Doon vs Union of India & Ors.”, which was held under the
chairmanship of Director General of Forests and Special Secretary, Ministry of
Environment Forest and Climate Change (MoEF&CC) on o7t" November 2022 at

11.30 A M. at Krishna Conference Room, Indira Paryavaran Bhawan, New Delhi for
necessary action and compliance.

Encl: A% W«' fb«
(Abhijit Roy)
Under Secretary to the Government of India
‘ Tel: 011-2081 9387
E-mail: abhijit.roy@nic.in
Distribution:
1. Additional Chief Secretary (Forest), Government of Uttarakhand.
2

- Dr. Anil Prakash Joshi, Founder of the Himalayan Environmental Studies and
Conservation Organisation (HESCO).

- Mr Vijay Dhasmana (E-mail: vijay.dhasmana@gmail.com)

. Director, WII, Dehradun, Gol.

. Chairman, Central Pollution Control Board.

. Chairman, Uttarakhand Pollution Control Board.

. PCCF (Wildlife), Government of Uttarakhand.

. PCCF (Wwildlife), Government of Uttar Pradesh.

. State Environment Impact Assessment Authority, Uttarakhand.

10.Director, FRI, Dehradun.

11.Commissioner, Saharanpur.

12.Commissioner, Dehradun.

13.Conservator of Forest, Dehradun, Government of Uttarakhand.
14.Conscrvator of Forest, Saharanpur, Government of Uttar Pradesh.

15.The Regional Officer, IRO, Dehradun/ Lucknow, MoEF&CC.

oo~ AW

Copy to
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1. PPS to DGF&SS, MoEF&CC, Gol.

2. IGF (RKP), MoEF&CC, Gol.

3. DIGF (ROHQ), MoEF&CC, Gol.

4. Shri Pankaj Kumar Mourya, GM (Tech)-cum-Project Director, National
Highways Authority of India, PIU, Vasant Vihar, Dehradun-248006.

Minutes of the Third Meeting of Oversight Committee constituted under
the direction of Hon’ble Supreme Court of India’s order dated 16.04.2022
in Civil Appeal Nos. 2570-2571 of 2022 titled as “Citizens of Green Doon
vs Union of India & Ors.” held under the chairmanship of Director
General of Forests and Special Secretary, Ministry of Environment Forest
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and Climate Change (MoEF&CC) on 07! November 2022

Third meeting of Oversight Committee constituted on the directions of
Hon'’ble Supreme Court’s Order dated 19-04-2022 in Civil Appeal Nos. 2570-2571 of
2022 titled “Citizen of Green Doon vs Union of India & Others” was held under the
chairmanship of Director General of Forests and Special Secretary, Ministry of
Environment Forest and Climate Change (MoEF&CC) on o7th November, 2022 at

11.30 A.M. at MoEF&CC. Members of the Oversight Committee and officers attended
the meeting. The list of participants is attached as Annexure-I.

2. Director General of Forests & Special Secretary, MoEFCC welcomed all the
participants and directed to proceed as per the agenda.

3. The following decisions were taken in the meeting as given below:-

3.1 The issue of condition imposed by the Chief Wildlife Warden, Govt of U.P.
which states that "No work shall be allowed from sunrise to sunset”. It was
decided by the Committee to waive off the condition subject to the final
approval/concurrence by SC-NBWL.

3.2 Action taken report on the M

oM of 2”4 meeting issued by vide O.M No. 10-

37/2021-ROHQ dated 25.07.2022 were discussed and the following decisions
were taken by the Committee as given in the table below:

Sl.
No.

Decision of 2”4 meeting
(15.07.2022)

Directions given/ Decision taken

To ensure the Suitability of both
CA Land and additional CA land,
the subcommittee constituted by
the decision taken in the previous
meeting dated 30-5-2022
required to take action and
submit the report within 15 days.

Shri N.K. Janoo, CCF Western zone, Meerut
updated regarding the sub-committee visits
and reported that in Shiwalik Forest Division,
U.P, out of total 13 CA and additional CA sites
- 4 sites were not found suitable for
plantation by the sub-committee members
and all 3 sites in Dehradun Forest Division,
Uttrakhand are found suitable for plantation.
INew proposed sites (in place. of rejected sites)
in Shiwalik Forest Division, U.P were also
visited by sub-committee members and were
found suitable for plantation. Shri Vijay|
Dhasmana had not visited any of the CA and
additional CA sites and preferred to visit the
sites between 24 to 28 Nov. 2022. It was
decided by committee to finalize the report
before the next meeting.

o review the Eco-Restoration
Plan prepared by the Govt. of]

Uttrakhand and Gowvt of Uttar
Pradesh, a new subcommittee

headed by of Dr. SP.Yadav with
Dr. Anil Prakesh Joshi, DFO

Shri N.K. Janoo, CCF Western zone, Meerut
informed that Integrated Eco-Restoration
Plan of U.P and Uttralthand has been
prepared under the guidance of Dr. S.P.
Yadav and the suggestions given by WII will
be incorporated in Integrated Eco-

Dehradun, DFO Shiwalik and

Restoration Plan. The committee gave
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representative of NHAI shall

Officer Shiwalik will be

subcommittee and

faccordingly.

directions to send the Integrated Eco-

review the Eco-Restoration plan|Restoration Plan to all the members of
and submit a final report beforelCommittee. Shri Vijay Dhasmana will also be
next meeting. Divisional Forestpvisiting the Eco-Restoration sites during his
thevisit between 24 - 28 Nov 2022. The
member secretary of the abovefCommittee decided to finalize and submit the
coordinatefIntegrated Eco-Restoration Plan before next

meeting. It was also directed by the Chair to
share the copy of Eco-restoration plan with
1l the members of the Committee for their
comments via E-mail.

Regarding network connectivity,
issue, the committee decided to
take up the matter with DoT for

best possible and practical
solution of the  network
connectivity issue.

INHAI informed that the design is under
finalization in consultation with DoT and
industry experts. It was requested by NHAI to
mark the issue as stands resolved. The Chair
directed NHAI to send a conformation letter
to the Ministry that the issue has been
resolved.

For installation of sound and light
barriers, the committee decided
- that NHAI to submit their plan
map to PCCF (WL) Uttrakhand,

locations for installation of sound
and light barriers.

A meeting was held under chairmanship of
PCCF(WL) Uttarakhand on 31.10.2022 where
in PCCF(WL) instructed to install Light
Barriers at approach of EUP towards

who will decide the suitability of{Dehradun also. The same has been agreed by

INHAT for installation.

Transplantation of trees- the
committee directed for joint site
inspection by Forest department
laind NHAI. All conditions laid in
MoU for translocations of trees
shall be compiled by NHAL

Shri N.K. Janoo, CCF Western zone, Meerut
informed that joint survey was done by Forest
department and NHAI on 16.08.2022. Dr.
il Prakash Joshi and Shri Vijay Dhasmana
will also be visiting the site of transplanted
trees. It was directed by the Chair that NHAI
will facilitate Committee members in onsite
verification of transplanted trees.

Regarding construction of around
300 meter view point, the
committee was of view that
provision of view point will cause
afety issues for the road users.
he committee recommended
hat the lay-by should be used
nly for forest/police chowki and
or accident relief management
urposes.

This has been complied by NHAI.

3.3 Other deliberations and decisions taken in the meeting ~
a. Shri N.K. Janco, CCF Western zone, Meerut informed that no directions

were received from Govt.

of U.P regarding transit fee payment yet due

to which till now no transit fee was payed by NHAI to Forest
Department. The committee directed the PCCF (WL) U.P. to get clear
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directions from Govt. of U.P. regarding transit fee matter before next

Oversight committee meeting,
- Muck demand by Indian Army (vide letter dated 27.09.2022 and latest
- request to DGF&SS, MoEF&CC on 03.11.2022) - NHAI raised the issue
that Indian Army is demanding 15600 m3 of muck from Uttarakhand
part (where road widening work is going on) for filling of a site to build
operational infrastructure at Clement Town Cantonment. NHAI can
agreed to supply the surplus muck to Army subject to NOC from Forest
and District Administration. However, DFO Dehardun objected to the
proposal and said that disposal of muck can be done only as per the plan
approved by Government of India, Ministry of Environment, Forest &
Climate Change, Integrated Regional Office, Dehradun and deviation
can also be granted at their level. The committee after discussions and
deliberations, directed NHAI to prepare a revised muck disposal plan
and submit to IRO Dehradun, MoEF&CC, Government of India, for
approval.

. The Conservator of Forest Shivalik Circle raised the issue of non-
payment of 1.39 crore by NHAI related to demolition of the Asarori
Forest rest house to Uttarakhand Forest Department. NHAI officials
informed the committee that they have raised objections and asked the
Forest Department to incorporate the depreciation value of the existing
" building to which Forest Department is not agreeing. The committee
was of the view that since new Forest rest House building has to be
constructed at a different place thus the demand raised by Uttarakhand
Forest Department is justified, and directed the NHAI to submit the
above amount immediately with the Uttarakhand Forest Department.
- Further, it was decided by the Chair that the next meeting will be held in
First week of December 2023. Venue for the meeting will be intimated
in due course of time.

The meeting ended with the vote of thanks to all.
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Annexure-I

List of participants attended the meeting held on 07t November 2022
under the Chairmanship of DGF&SS, MoEF&CC

1

8.

9,

. Shri .C.P. Goyal, Director General of Forests & Special Secretary, Ministry of

Environment, Forest and Climate Change (MoEF&CC), Government of India
(Gol).

. Shri R.K. Sudhansu, Principal Secretary, Forest & Environment, Government
of Uttarakhand.

. Shri K.P. Dubey, PCCF (WL)/ Chief Wildlife Warden, Government of Uttar
Pradesh.

.Dr. Samir Sinha, PCCF (WL)/ Chief Wildlife Warden, Government of
Uttarakhand.

. Shri Ramesh Pandey, Inspector General of Forests (FC/ROHQ), MoEF&CC,
Gol.

. Shri Sushil Kumar, Commissioner (Garhwal), Government of Uttarakhand.

. Shri N.K. Janoo, Chief Conservator of Forest (Meerut), Government of Uttar

Pradesh.

Dr. Dheeraj Pandey, Chief Conservator of Forest (Shivalik Circle) Government
of Uttrakhand.

Shri Rajiv Dhiman, CF, Shiwalik, Dehradun, Uttarakhand.

10.Shri A.K. Vidyarthi, Director, CPCB, New Delhi.
11.Shri Gajendra Narwane, Assistant Inspector General of Forest, Integrated

Regional Office, Dehradun, MoEF&CC, Gol.

12.5hri N.M. Tripathi, Divisional Forest Officer, Dehradun, Government of

Uttarakhand.

13.Ms. Shweta Saini, Divisional Forest Officer, Shivalik Division, Saharanpur,

CGovernment of Uttar Pradesh.

14.Dr. Dinesh Kumar, Scientist’ ‘G’ Forest Research Institute (FRI), Dehradun.
15.8hri P.K. Mourya, PD, NHAL
16.Dr. B. Mukhopadhyay, Environment Director, Environment Division,
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National Highways Authority of Indxa (NHAI) Govt. of India.
17.Shri Rohit Panwar, Site Engineer, NHAI.
18.Shri Sanjeev Sharma, Environment Expert, AE, NHAI

19.8hri P.K. Joshi, E.E. UKPB, Dehradun, Government of Uttarakhand.

20.Shri D.P. Smgh Addl. Comm., SRC.
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. JorBeigh Road, Aligary; New Delhl-110008"
' Daled: 1,34 February, 2023

Sub: Minutes of the Fouth Mesiiig «of: Oversight Committee constituted
under the direclion..of Han'ble . Suprems Court -of Indla’s order. dated
19.04.2022 In Givil Appeal.Nos. 2570:2571 ‘ot 2022 titled ‘as-“Citizens of Green
- Doon vs Union of India.& Ors»- regarding. : il

- The undersigned is directed to _iq.rwa'rd;heréw‘ith_ minutes of the Fourth
Meeting of Oversight Committee, .consfituted under the diraction of Hon'ble
Supreme .Court of India's order dated 19.04.2022 in Clvil-Appeal Nos. 2570-2571
ol 2022 titled as *Citizens of Green Doon vs Union of India & Ors¥, which was held
under the chairmanship of Direct

or General of Forests and Special Secretary,
Ministry of Environment F_c:res’;-and.Cli'r_nale,;Charigg--(_MpE_F&GO) on 16" January,
2023 at 04.00 P.M. at Krishna:Conference:Room, Indira Paryavaran Bhawan, New
Delhi for necessary-action:and compliance. - ' '

Encl: Asabove

: o - (Abhijit Roy).
s .Unde,’r,»,Se_e;:repa_ry-,t_u_.'_thé'hgovern ment of India
e " Tel:011-2081:9387,
b T E-mail::abhijit.roy@niciin
- Distribution: -~ - it o
1. ‘Additional Chief Secretary (Forest), Government of Uttarakhand.
2. The Regional Officer, IRQ, Dehradun/ Lucknow, MoEF&CC .
3. Dr. Anil Prakash Joshi, Founder of.the Himalayan Environmental Studies and
- Conservation Organisation(HESGO), = - . . .- 4 ]
4. Mr Vijay Dhasmana (E-mail: vijay.dhasmana@gmail.com)
5. Director, WII, Dehradun, Gol. 1w
6. _chairman.--Qenlral ‘Pollution Control Board. .
7. Chairman, Uttarakhand Pallution Contiol‘Board.
8. PCCF (Wildlife), Government of Uttarakhand. - ,
i 9. PCCF (Wildlife), Government of Uttar Pradesh, '
.. . 10. State Environment Impact Assessment Authority, Uttarakhand.
..-* 1. Director, FRI, Dehradun. !
12. Commissioner, Saharanpur,

13. Commissioner, Dehradun,

, 14. .Conservator.of. Forest, Dehradun, Government of U_ttéggkh'anq, iy
o TR ,qn_hs'gyy_é;rjf-ot‘-Fo;_sst'. Saﬁarahlel‘;,‘.G,u.\_'-'e_rnman;,o! Ut;ar‘Pi;a_i:ta_sh._
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dhd feprasehtalive of NHA|
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‘ Shrl N.K. danioo, CCF Woatorn zonB,
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EFac

glorallon. plan o Mo
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"[Regarding nework|lt was Inlormed Thal Tasus hiag Baen

connectivily  fssue, = thelresolved and same has boen
commiitée decided ‘o take:upicommunicaled by NHAI o
[the matter with DAT for best MoEF&CC on 22,11.2022; It was
: Al shall gend it to
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For -,Inslaljation_of sound and(The Tsstue has baen raadlvbd and
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their. plan map to PCCF (WL)[04.01.2023.
‘Uttrakhand, who will_ decide .
the sultabllity of localions for
{installation of sound .and light

bartlers.

Transplantation of trees- the leas'Inférmad thal survival rais s

[Comittee  directed for Jointl60%, so it was suggested to koep
site. -Inspection by Foresiisiting the slles and the' progress

depariment -and 'NHAL. Allshall be updated to Commitiee
conditions lald In MoU forperiodically.

translocalions of.trees shall.-bg

compiled by NHA|. - :

- [Which till now no transit fee

" [No direcllons were racelved If was:direcled by the Commiites 1o

from Gowt. of U.P regardinglget cloar direclions . from|
iransit fee payment yet due to|Government .of U.P. In thls matter at
: ] the-earllest preferably. within next:60
days. The commillee also directed|"
al  the  Commisslonor &

was paya_d_ by -NHAI to Foresl
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dp ~mail
Government of India

Ministry of Environment, Forest and Climate Change
(ROHQ Division)

wRAA Ak

Indira Paryavaran Bhéwan,
Jor Bagh Road, Aliganj, New Delhi-1 10003

Dated: 9% June, 2023
OFFICE MEMORANDUM

or necessary action and compliance.

Encl: As above @lﬁ(w[na3

(Shivanand s, Talawar)

Assistant Inspector General of Forests
Tele-fax: 011-2081 9215

E-mail: tr047@ifs.nic.in

Distribution:

1. Additional Chief Secretary (Forest), Government of Uttarakhand.
. Dr. Anil Prakash Joshi, Founder of the Himalayan Environmental Studies and
Conservation Organisation (HESCO): :
- Mr Vijay Dhasmana (E-mail; vijay.dhasmana@gmafi.com)
. Director, Wi, Dehradun, Gol.
- Chairman, Central Pallution Control Board.
- Chairman, Uttarakhand Pallution Control Board,
PCCF (Wildlife), Government of Uttarakhang.

no

The DDGF (Central), RO, Dehradun/ Lucknow, MoEF&GC.

10. State Environment Impact Assessment Authority, Uttarakhand,
11. Director, FRI, Dehradun.
12. Gommissioner, Saharanpur.

13. Commissioner, Dehradun.
14, Conservalor of Forest, Dehradun, Government of Uttarakhand.
15. Conservator of Forest, Saharanpur, Government of Uttar Pradesh.
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Copy for information to:
1. PPS to DGF&SS, MoEF&CC, Gol,
2. IGF (RKP), MoEF&CC, Gol.
3. DIGF (ROHQ), MoEF&CC, Gol. !
4. Shri Pankaj Kumar Mourya, GM (Tech)-cum-Project Director,
Highways Authority of India, PIU, Vasant Vihar, Dehradun-248006.

L3

* T Nk, e b,
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Minutes of the Fifth Meeting of Oversight Committee constituted under the
direction of Hon'bie Supreme Court of India’s order dated 19.04.2022 in Ciyil
Appeal Nos. 2570-2571 of 2022 titled as “Citizens of Green Doon vs Union of
India &Ors." held under the chairmanship of Director General of Forests and

. Special Secretary, Ministry of Environment Forest and Climate Change

(MoEF&CC) on 15Mune 2023

the chairmanship of Director General of Forests and Special Secretary, Ministry of
Environment Forest and Glimate Change (MoEF&CC) on 15"June, 2023 at
03:30P.M. at Wildlife Institute of India (WI1), Dehradun. Members of the Oversight

Committee and officers attended the meeting. The'list of participants is attached as
Annexure-].

2. The DG Forest & Special Secretary, MoEFCC welcomed all the participants and
directed to proceed as per the agenda, :

- 3. The following decisions were taken in the meeting as given below: -

SL.No.I™  peciston of 4Mmeeting Directions given/ Decision Taker ]
(16.01.2023)
1. Condition imposed by the|lt was informed 1o the Committee that

Chief Wildlife Warden, Govt of the proposal recommended by SBWL
U.P.- The Committee directed|in. its meeting held on 18.04,2023,
CWLW, UP to get a decision on it Further, PCCF-WL(UP) vide letter

MOEF&CC to include the matter in
the next meeting of SC-NBWL.

8 Alternate CA sites were found[lt was informeg to the Committee that
suitable by the sub-committee, |detajls of alternate CA sites approved
Accordingly, Stage-I conditions to by the sub-committee  still not

be modified and approved by the[submitted 1o the RO Dehradun,
IRO. :

Further regarding replacing of,
rejected CA site, the new sites
need to get approval from IRO
Dehradun, MoEF&GC.

It was directed by the commitiee to
submit the details of new sites of CA
area to the RO Dehradun within next

wo weeks and RO Dehradun will
verify these sites.

festoration plan, the commitiee|Rs. 36.52 crore has ‘been deposited
Idir'ecred to send the summary of by NHAL The balance money, w.r.t.

from SBWL within next 2 months, |dateq 11.05.2023 requested|

3. Regarding Integrated Eco-(It was informed 1o the commitice that},
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deemed fif, ;
Also demand the surplus amount
required for Eco restoration plan

and CA  siles (including
suggestions  from Dr.  Anil
Prakash  Joshi  and Vijay

Dhasmana) be put up as soon as
possible. It was also directed o
re-send the Eco restoration plan
to all the members again. CPCB
will give its comments within 2
week.

Shri N.K. Janoo, CCF Western
zone, Meerut will send the final
integraied eco-restoration plan to
MoEF&CC for its approval,

ROHQ

the Eco restaration plan yéarthe eco-restoration plan, needs to be
wise combining all the amount, asisubmitted by

the. NHAL Th

commitlee  suggested that the
demand for this balance amount will
be  raised by Uttarakhand Foregf
D%partment. Further the UP CAMPA
will transfer balance share of
Uttarakhand Forest Department te
them as per the eco-restoration plan.

The committee also emphasized that
the Eco-restoration plan should t%
started as soon as possible,

Regarding network connectivity
issue, the committee decided to
take up the matter with DoT for
best possible and practical
solution of the network
connectivity issue.

It was directed that NHAI shall
send it to IRO Dehradun for
approval of its design/layout.

it was informed by the NHAI to ihe
committee that the design of towers
has been finalized by them. The
comments of Road Safety Expert
over Design & location of towers Is
yet to be received. The Design/ layout
shall be submitted to RO Dehradun
for approval after receiving the
comments of RSE. The committee

 [also suggested that the proposal of|

network tower may be processed by
telecommunication department. IRO
Dehradun should oversee this work.

Transplantation of trees- the
committee directed for joint site
inspection by Forest department
and NHAL All conditions laid in
MoU for translocations of trees
shall be compiled by NHAI.

#t was informed That survival rate Js
54%, so it was suggested to keep
visiting the sites and the progress
shall be wupdated to committee
periodically.

Regarding transit fee payment to
Forest Department, jt was
directed by the Committee to get
clear directions from Government
of U.P. in this matter at the

earliest preferably within next 60
days. The commillee also

directed that the Commissioner
of Saharanpur shall also pursue
the matter with the Govt. of UP in

this regard for early decision in

CCF Meerut To pursue it and resolve
it in 15 days. He should personally
apprise PCCF&HoFF and other
senior officers to get a decision asap.
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the matter.

Muck demand by Indian Army
vide letter dated 27.09.2022. The|
committee directed NHAI to
prepare a revised muck disposal
plan and submit to [RO
Dehradun.

DDGF (Central), IRO Dehradun
has informed to the Committee
that this proposal received in
their office recently and
necessary action/ approval will
be taken as per rules.

- |Dehradun who would verify whether

DDGF (Central), RO Dehradun has
informed to the Committee that
revised miuck disposal plan approved
vide letter dt. 08.02.2023 in view of
the REC recommendation in its
meeting held on 31.01.2023.

NHAI further informed that they
accordingly informed the same to the
army officials but they did not
respond and might have arranged
muck from somewhere else.

CCF, Meerut informed that total
12,000 cum muck was proposed to
be generated in Uttarakhand section
but they have already transported
21,000 cum muck from Uttarakhand
to Uttar Pradesh.

The commilttee directed NHAI fo
submit the revised muck disposal
plan to RO Dehradun along with
explanation for additional muck
generation.

A committee comprising. of CF,
Saharanpur and CF, Dehradun as
members and Shri P.K. Mourya, PD,
NHAI,  Dehradun as Member
Secretary is constituted under the
chairmanship of DDGF (Central), RO

the work in Uttar Pradesh &
Uttarakhand section has been carried
out in approved width or not.

The  Commifltee decided 1o
constilute a sub-committee under
the chairmanship of Shri Ramesh
Pandey IG (FC/ ROHQ) to examine
the suitability of eco-restoration
plan. The CF, Shivalik, CF-
Saharanpur and Dr. Selvan,
Scientist-E, PE Division, MoEF&CC
will be the members of this sub-
commiltee, The sub-committee will
give its report to the Oversight
Committee within a forlnight of

The sub-commiltee has submitted
the report which was ratified by the
oversight committee.
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getting the same submitted both in
soft and hard copy.

e e L

Commissioner, Garhwal mentioned
that the much in and around the
construction area is becoming a
. traffic  hazard and should be

; ; positioned properly. PD,NHAI was
Tratfic Issues in Uttarakhand directed to look into this issue
personally and coordinate with local
officials while deciding the positioning
of muck so that the movement of
traffic is smooth as much as possible.

10.

Completion of project ~ |NHAT informed that work is in
progress in three packages. First
Package is to be completed by
December, 2023. Further, second
and third package will be completed

by March-April, 2024,

The meeting ended with the vote of thanks to all.

* dwn

Annexure-|

List of participants attended the meeting held on 19" June, 2023 under the
Chairmanship of DGF&SS, MoEF&CC

1

S 7L B R

gy

“xm

Shri C.P. Goyal, Director General of Forests & Special Secretary, Ministry of

Environment, Forest and Climate Change (MoEF&CC), Government of India
(Gol).

. Shri Pankaj Aggarwal, DDGF (Central), RO Dehradun, MoEF&CC, Gol.
. Shri Ramesh Pandey, Inspector General of Forests (FG/RoHQ), MoEF&CC,

Gol.

. Shri Virendra R. Tiwari, Director, Wildlife Institute of India, Dehradun.
. Shri Sushil Kumar, Commissioner (Garhwal), Government of Uttarakhand.
. Shri N.K. Janoo, Chief Conservator of Forest (Meerut), Government of Uttar

Pradesh.

. Sh. Naresh Kumar, CCF (Garhwal), Government of Uttarakhand.
. Shri Rajiv Dhiman, Conservator of Forest (Shivalik Circle) Dehradun,

Government of Uttarakhand.

. Ms Kahkashan Naseem, Deputy Director, Rajaji National Park, Govt. of

Uttarakhand.
Shri N.M. Tripathi, Divisional Forest Officer, Dehradun, Government of
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Uttarakhand.

11, Ms. Shweta Saini, Divisional Forest Officer, Shivalik Division, Saharanpur,
Government of Uttar Pradesh.

12. Dr. Dinesh Kumar, Scientist-G, FRI Dehradun.
13. Shri P.K. Mourya, PD, NHAI, Dehradun.
14. Shri Rohit Panwar, Site Engineer, NHAI.
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B Post/E-mail
Government of India
Ministry of Environment, Forest and Climate Change
(ROHQ Division)
*kkkd
Indira Paryavaran Bhawan,
Aliganj, Jor Bagh Road,
New Delhi - 110003

Dated: 8'" December, 2023
MEETING NOTICE

Sub: Meeting of Oversight Committee under the direction of Hon'ble
Supreme Court of India's order dated 19.04.2022 to C.A. Nos. 2570- 2571 of
2021 titled as "Citizen of Green Doon V/s Union of India & Ors." - reg.

The undersigned is directed to inform that Meeting of the Oversight Committee
is scheduled to be held on 11.12.2023 at 11.30 AM onwards at IGNFA, Dehradun,
Uttarakhand under the Chairmanship of DGF&SS, MoEF&CC. All members of the
Committee are requested to attend the meeting as per the schedule.

Signed by

Dheeraj Mittal ' (Dr. Dheeraj Mittal)
Date: 08-12-2023 18:19:05 Assistant Inspector General of Forest

To:
1. PCCF, Government of Uttarakhand.
2. PCCF, Government of Uttar Pradesh.
3. Dr. Anil Prakash Joshi, Founder of the Himalayan Environmental Studies and
Conservation Organisation (HESCO).
4. Mr Vijay Dhasmana (E-mail: vijay.dhasmana@grnai!.-com)
5. Director, WII, Dehradun, Gol.
6. Director, Indira Ganghi National Forest Academy (IGNFA), Dehradun,
Uttarakhand.
7. Chairman, Central Pollution Control Board.
8. Chairman, Uttarakhand Pollution Control Board.
9. CWLW, Government of Uttarakhand.
10. CWLW, Government of Uttar Pradesh,
11. Regional Officer, RO, Dehradun, MoEF&CC.
12. State Environment Impact Assessment Authority, Uttarakhand.
13. Director, FRI, Dehradun.
14. Commissioner, Saharanpur.
15. Commissioner, Dehradun. ,
16. Conservator of Forest, Dehradun, Government of Uttarakhand.
17. Conservator of Forest, Saharanpur, Government of Uttar Pradesh.

Copy for information to: -
1. PPS to DGF&SS, MoEF&CcC, Gol.

2. PS to IGF (ROHQ/FC), MoEF&CC, Gol.
3. PS to DIGF (ROHQ), MoEF&CC, Gol.
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Annesaressz 1

SINo. Exlstin[gx(‘:nh)ainage Length Rﬁg‘w Prapost(!lt:n(i;iainage — l;g,‘% Remarks
(km) (km)
From To (m) | From To (m)
1 0+000 0+250 0+250 66 0+000 0+250 04250 66 -
2 0+250 0+650 0+400 60 0+250 0+650 0+400 60 -
3 04650 0+880 04230 73 0+650 0+880 04230 73 y
4 0+880 1+072 04192 60 0+880 14072 0+192 60 4
5 14072 14300 0+228 73 1+072 1+300 0+228 73 »
6 1+300 2+800 14500 60 14300 24800 1+500 60 -
7 2+800 3+410 0+610 60 2+800 3+410 0+610 60 -
8 3+410 5+190 14780 60 3+410 5+190 1+780 60 »
9 5+190 5+410 0+220 60 5+190 5+410 0+220 60 .
10 54410 6+440 1+030 60 54410 6+435 14025 60 .
11 6+440 6+839 - 4-~04399 0 6+435 6+674 | 04239 30 ’

Technical Schedule /::é?ﬁ E I"' v E Page A- 2
4 >

NAN\

Development of Six- lane access €0
NFI-9 (Old NH-24) junction to Delhi/UP Bord
-1 of Bharatmala Pariyojans.

ccm

atrolled in Delhi portion of Delhi
er (¢h.0.000 to ch.14.750) in t

Saharanpur Highway from Akshardham
he state of Delhi on EPC mode under

SINo. | ExistingChainage | Length | EX- | Proposed Chainage Length | Prop- | Remarks
(Km) (am) | ROW (Km) (km) | ROW
12 6+839 7+315 0+476 0 6+674 6+900 0+226 30 .
13 7+315 7+515 0+200 27 6+900 7+100 0+200 27 "
14 74515 74775 04260 48 74100 7+360 0+260 48 -
15 7+775 | 10+405 | 2+630 48 7+360 9+990 24630 48 .
16 10+405 | 114307 | 2+630 48 94990 | 104882 | 0+892 48 .
17 114307 | 11+440 0+133 52 10+882 | 104955 0+073 52 -
18 11+440 | 124278 | 04838 52 104955 | 11+808 | 0+853 52 -
19 12+278 | 124570 | 0+292 52 114808 | 12+100 | 0+292 60 .
| 20 124570 | 15+220 | 2+650 52 | 12+4100 | 144750 | 2+650 52 3

Note : Existing ROW is under veri fication with R

evenue/ PWD Authority
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Development of Six- lane access controlled in Uttar Pradesh portion of Delhi Saharanpur Highway from DelhifLipe |
Border to EPE junction (ch.14.750 10 ¢h.31.600) in the state of Uttar Pradesh on EPC mode under Lconomic |
Corridor in Phuse-| of Bharatmals Pariyoj

Annex - [l
(Schedule-4)
Dates for providing Right of Way

‘The dates on which the Authority shall provide Right of Way to the Contractor on different stretches |

ol the Site are stated below:

Proposed Chainage Existing Proposed gt ]
$.No. 'BE| Length | powwidth | ROW width | Pate of providing
; From To {m) (m) (m) ROW ,_
| 144750 | 16+080 | 1330 52 52 ‘
=
& 164080 | 164500 | 420 55 55 :
1 16500 | 164940 | 440 55 55
Ch L 1eved0 | 1ge300 | 1360 52 52
S0 184300 | 18+400 | 100 (ngmem) 50 |
g _ : |
|r i ol i (Realignment) a0 Minimum 90% ROW |
i ; _ to be provided at the
181850 | 194212 | 360 ED) 373 bt i o
8. 94712 i Date and entire
194212 | 214820 | 2608 32 32 i
. g
% 204820 | 224000 | 180 30 32 prssided st |50
il AL days from Appointed |
10. | 254000 | 224420 | 420 78 78 L i
B 224420 | 224800 | 380 78 78
12 99.g00 | 23+300 | 500 78 78 |
i b ) |
3.1 234300 | 304600 | 7300 2 32
s 304600 | 304715 | 115 32 50,0
15| s0em1s | 314200 | 485 32 50.0 |
| 16. | 31200 | 314600 | 400 50 50.0 |
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Annexure- 1

Details of standing trees within Right of Way (PRoW) of Project Road

Jame of Project- “Development of 6 lane National Highway from the junction of Eastern

erinheral Expressway at Khekra to Saharanpur Bypass at Latifpur village from km 0.000 to km

112.533 of Delhi to Dehradun Economic Corridor under Bharatmala Pariyojana.

District/ Division: - Shamli

 Location Chainage | Type of land Type of tree | District | Division
Bhora kalan to Shamli | 62+700 Non-Forest/Gov. | Linear Shamli Shamli
Road Land Plantation
Panipat khatima Road | 69+300 Non-Forest/Gov. | Linear
e Land Plantation
Muzaffar nagar 82+900 Non-Forest/Gov. | Linear
Thanabhawan Road Land Plantation
s
Rl .
Date: - 27/07/2022 P(\pj%ﬁ‘é! i athatii aran
NHAI-PIU Baghpat:
Place: - Baghpat Uttar Pradesh

Name: - Sanjay Kumar Mishra

Signature & Seal
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orest / Govt within Right of Way (PROW) of Project Road namely
‘nevelopment of 6 lane National Highway from the junction of Eastern
Peripheral Expressway at Khekra to Saharanpur Bypass at Latifpur
village from km 0.000 to km 118:533 of Delhi to Dehradun Economic
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Ninistry of Environment., Forest & Climate Change
Intcgrated Regional Office, Lucknow
R TR, TSI S, ST LATS, ST, ST - 226024
Nendriya Bluswan., 5" Floor, Scctor-I1, Aliganj, Lucknow-226024, Telefax-2326696
i Email: roczdko-mnnw o gov.in, goimoefrolkogegnmil.com

U3 %o et /. /06,/78 /2019 / ‘\T"ﬁiﬁl 250 : . feife: __1%_02.2021

¥,
v i,
a4, qufeRvl U4 erary aRed far,
a1y qa, IR YR AR, TS |
(arfergs wera we—F P/UP/Road/37343/2018)

f&w:mzﬁuw@amﬁmﬁﬁwwmwmﬁﬁﬁw—aﬂmﬁ(ﬁoqao—mg@)a%ﬂﬁﬁﬂﬁw
Td YGEIHRT B 19.80775 B0 WA T 4 &1 W afat warT vE 99 W @R 1679 IS gl @
e @ T | o A

e ey Wi, SR HQU BT wAiH—186 / 81-2-2021-800(92) / 2019, G, feTiE—02.02.2021.

ey, :
7 IR 90 W ISR YR UNA & YAid—N—67 / 81—2—~2019-800(92) /2019, feAIH—25.00.2019
B A TEV B B FE BN oD gRI 99 WWHR A RAugifea s W ae(wRe) dRtE, 1980 @ o)
(2) & 3FId ARG WRHR B Wi wY off |

YT YRV H 39 HTAC & IEEd U3 fAie—30.012020 BRI WG § e Widld ya @

i ot o Sfewied el @) Surer SRR RN A @ S wahfa 9F N IR @1 T 8| e
ATl R frERTORI g3 amueT uE Gfed e @ Fidy g & R av TReR MR g vt i
BRI SUg WA A urige-wEe A (FovE0—7099) @ AR @ o vd gdieer 8 19.80775 S0 WA
& AR @ IR A g v e R ERed 1679 ek g B, U @) Ritaq el e W
Y& Rl 8 .

| Legal status of the forest land shall remain unchanged.

2. Compensatory afforestation shall be taken up by the Forest Department 40 ha. degraded forest
land Bheda Van Block, Manikpur, Range Markundi, District- Shamli at the cost of the user agency. As
far as possible. a mixtire of local indigenous species shall be planted and monoculture of any
species may be avoided. : ‘

3. The complete compliance of the FRA, 2006 shall be ensured by way of prescribed certificate”
from the concerned District Collector.

4. User agency shall restrict the felling of trees to minimum number in the diverted forest land and the
trees shall be felled under the strict supervision of the State Forest Department and the cost of felling of
trees shall be deposited by the User Agency with the State Forest Department.

5. User agency shall raise strip plantation on both sides and central verge of the road as per the IRC
norms.

6. Speed regulating signage will be erected along the road at regular intervals in the Protected Areas/
Forest Areas.

7. The user agency shall provide suitable under / over pass in Protected Area / Forest Area as per
recommendations of CWLW / NBWL / FAC / REC. ‘
8. The User Agency shall obtain Environmental Clearance as per the provisions of the Environmental
(Protection) Act. 1986. if applicable. / '
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9. The layout plan of the proposal shall not be changed without prior approval of Central Government.
10. No labour camp shall be established on the forest land.

I'1. Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency to the
labourer after purchasing the same from the State Forest Department or the Forest Development
Corporation or any other legal source of alternate fuel.

12. The boundary of the diverted forest land shall be suitably demarcated on ground at the project cost.
as per the directions of the concerned Divisional Forest Officer.

13. No additional or new path will be constructed inside the forest area for transportation of construction
materials for execution of the project work.

14. The period of diversion under this approval shall be co-terminus with the period of lease to be
granted in favour of the user agency or the project life. whichever is less.

I5. The forest land shall not be used for any purpose other than that specified in the project proposal.

16. The forest land proposed to be diverted shall under no circumstances be transferred to any other
agencies., department or person without prior approval of Govt. of India.

17. Violation of any of these conditions will amount to violation of Forest (Conservation) Act. 1980 and
action would be taken as per the MoEF&CC Guideline F. No. 11-42/2017-FC dt 29/01/2018.

8. Any other condition that the Ministry of Environment, Forests & Climate Change may stipulate
from time to time in the interest of conservation. protection and development of forests & wildlife.
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Development of Six- bine aceess controlled in Uttat P
Border 10 EPE junction (¢h.14.750 to ¢h.31.600) in
Corridor in Phases! of Dharatmala Pariyojana,
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Annex - [1
(Schedule-A)
Dates for providing Right of Way

radesh portion of Delhi Saharanpur Highway from Delhi/tip
the state of Uttar Pradesh on EPC mode under Leonomic

The dates on which the Authority shall pravide Right of Way to the Contractor on different stretches

of the Site are stated below:

i Proposed Chainape Existing Proposed
| 8.No. - ; Length | o owwidih | ROW widh | Pate of providing
From To {m) (m) (m) ROW

| 144750 | 16+080 | 1330 52 52 ]

| 16+080 | 16+500 | 420 55 5 s'
3 16+500 | 164940 | 440 55 58

(% 164940 | 184300 | 1360 52 52 |
5. y 0

| 184300 | 184400 | 100 | 1p i enn 50 |
6. : ; 0 5 i

18+400 | 18850 | 450 | (pegiignment) | 30 | Minimum 90% ROW |

7 . to be provided at the

P 18+850 194212 360 32 373 time of Appointed

—8 Date and entire
® 194212 | 214820 | 2608 32 32 ROW shallbe

: e provided within 150 !

e 21+820 22+000 180 32 32 days from Appointed i

SR . _ . oy ;
10. 224000 | 224420 | 420 78 78 “ |

| U1 opea20 | 224800 | 380 78 78 |

S =
121 924800 | 23-300 | 500 78 78
131 934300 | 300600 | 7300 32 32 '-

B 304600 | 30+71S | 115 32 50,0

5| 30emis | 31e200 | 48s 32 50.0

‘Technical Schedule
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L RAi® 28.08.2024 BT 0.A. No.- 686/2024 q|;:T._dc;Tirdhari Laﬁlgls qt;rw%;;;g";?”;
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70 HIeR &1 ROW Wi § THOTHONONMLO & I et e fieror fovan war—

(5 - T

HoTwo & § adfed e gd | A dogwo &a § ardtea | Fen gar § sqedited gl a1
el B T e Ud gEl @ we |
dIC WA | gEl ) wedr | e G | 9a1 @) 6

23 /202122 35 08 /2022—23 34 NI o Td 506 &l @l
24 /2021—22 21 09 /202223 05 AieA fbar ar Td g
25 /2021—22 43 10 /2022—23 22 Y1 =fa 35+11=46 &l @1
26 /2021-22 19 11,/2022-23 31 weate fean mar | arTaa vd
27 /2021—22 15 12 /202223 22 TN X gWT 552 el 1
28 /2021—22 13 13 /202223 19 qeaid foar |
29 /2021-22 110 14 /2022-23 15
30 /202122 05 15 /2022—23 99
31 /2021—22 114
32 /202122 70
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7 124
i RO ° Rute
- : die
Mo Wi0uhodo § frarnfir ahoyo i 66 /2024 frurdy @it iﬂ!'? f?‘rmi
I oo anw et N g Ulowody @ aider iwm 22,07.2024 @ WJ‘WWfWﬁ“ N
23.00.2024 Y Wy UHIRRR (q‘,‘:(ﬂ'q)l ANy wrafery, wRd IRER, m Tfﬂ A 0;} -
A TR @ ey Q) SRS Agas, R wrfgw e aeer @ oA RAi® ﬁ;}m-] -
BRSNSl e Rl w1 viwrer ) @, Refw 31.08.2024 i GRIES|
W@ sk ARy ar) g AN AR R, e gefar, gRRR Doaroyo S
Mo, g, N v, wde gofoe. AR Qoyioge WM, A UET, Ry
AR, WP STR sy g @ W A Dy e ured, SO wrhY RIS,
(Rienferm a= ypanr, TR ol ) 76 iR ged), Al oRer), Higve Yor §RT gac
[ Qeror i ran, ey Rl ey -
03| e g AT (TR
0
1 2 3
(i) | The concerned DIEOs of the T W § e fawgant T <o forar )
district will conduct a site
inspection nlong, with the
representative of NIAL on the 1
following aspects;
() Whether the tree felling was | (). TVRIGR A S TN AR T o SR U RS Ny
done aller the due approval of | fyafor AifrEgT wemn Xiwn- FP/UP/45282/2020 — fmer Pt g
competent authority? And 8-
whethier it is as per approval g gl 1 AR W IR ae MM W) TR T w
neeoded, e W R WM 00 1 D M0 P it gl af
¥ s M/ GERRGT R R ey i
e W | IR [ e [ L)
1 2 3 4 5
5354 3234 4997 155 0o |
() YRR W MUR W= R et v 720 9 R Q)
YA a@ nen, iR sl et mivasge YRS R
yrd-wga O wdds X amr ST T NHAL @) A @
WE Wit ¥ wenwiRa R o ¥ (g WM Y-
FPAUPRoad/1775272016, YR IROR & i gy odl /3000 / 00
/4872017 /xworflo /663 R 4122017 g AWRw sy g
qFis 8 /f;}ptﬁu/oa/aa/zoﬂ /w00 /181 A<t l6.4.2010 )
R wWigR)
w;{m T T RRVIRRIET T W W) R o
YWY W e R | T R0 1 @ W mre R gay o
R /e AR M gy L
T i IR | ZREE [ 1
' T
B . 2 3 4 5
2430 — 3649 - 0
(). &t Aot @ 4 @ W6 AT WRY, (IR e T,
: N Ern R i e @ DR Ry s miv o
TAI0TTOR0NTE0 A i N
W WEW 01 W TR 21 Rl W1 9w ?ﬂ‘m 2024 W ARy R
Rrrah wife sowo @ B ot e g &1 ‘
() wree wrgragR W Reafens wowm © sl swmed sien 72y
n
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50 3 oo w5 o e & 9 < e e
F W 2 A Efraaaakwﬁz?orﬁt%ngA% arfarr e At T o R
IraRerr 19 B B e @ ey (@fwerda wwi)- AN AR @
@ 80 /9080 /09 /89 / 2014/ THOR0 /310 AT 02072015 I
A W uve AR @ v edl/godo 00/
El?m/lzm‘*/ Thowo /27 e 02052017 ERT RAfrw W Frefer

| NS Tl 1 e e a7 i W) EEK R
SR Y v | @i Wo 1 @ e e | i gt @
| R T/ giaaee 53 T e
74T

& qtey wIC | gaaae fod

T BLE
1 2 3 4 5
198 - 104 = .0

(b)Whether illicit tree felling is
done ?

Tt it gar o1 31y e we) gan ¢ |

(c). Whether the illicit tree
felling is on the forest land or
adjoining/patta land ?

No Illicit Felling of trees

(d).The data of tree felling must
be verified/reviewed with the
approval accorded under FCA
and records of Forest
Corporation

1, 3 TTe=T WRKTT A1 FP/UP/45282/2020 G&N 1 UK ARG TR
W AT FCA WWTT & 36y Rear Tam 2, WRma & Wiy 4907 galf
B e @) gfie g9 Frm @ afefaf g o ) '

2. 3 WIS XK W& FP/UP/Road/17752/2016 Felf &1 qrae wiRa
WHR A AR FCA URTa & gy f6ar Tar @, wema @ wnder
3649 &l @ U B g g7 Frm @ gt gm o 7

3— JMWETEA WG, SHYE FerAR A R a5 mrr @ ushy
rorETT | 720 (74T 307) D fHoo 33 U@ 34 ¥ B Rod wiftg &
¥ e el ARY @ WY A 9 T @ WiV ¥ 0.47 B0 aREw T
Af i B9 W aRer 198 gl @ are @ IrgERY X = wwma
1o4qaﬁmruchamﬁm$mwﬁsmW|mmaiﬁmerqm
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